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Chapter 1
General objectives

Article 1
Objectives of the Agreement

1. With respect to standardization and research

» To seek to achieve uniformity in national and international legislation
relating to the physico-chemical and organoleptic characteristics of
olive oils, olive pomace oils and table olives in order to prevent any
obstacle to trade;

» To conduct activities in the area of physico-chemical and organoleptic
testing in order to add to the knowledge of the composition and quality
characteristics of olive products, with a view to consolidating
international standards and so enabling:

— Product quality control,;

— International trade and its development;

— Protection of consumer rights;

— Prevention of fraudulent and misleading practices and adulteration;

» To strengthen the role of the International Olive Council as a forum of
excellence for the international scientific community in the area of

olives and olive oil;

 To coordinate studies and research on the nutritional qualities and other
intrinsic properties of olive oil and table olives;

- To facilitate the exchange of information on international trade flows.

2. With respect to olive growing, olive oil technology and
technical cooperation

» To promote technical cooperation and research and development in the
olive sector by encouraging the cooperation of public or private bodies
and/or entities, whether national or international;



» To conduct activities for the identification, preservation and utilization
of the gene sources of olive trees;

* To study the interaction between olive growing and the environment,
particularly with a view to promoting environmental conservation and
sustainable production, and to ensurc the integrated and sustainable
development of the sector;

» To foster the transfer of technology through training activities in the
fields connected with the olive sector by organizing international,
regional and national activities;

» To promote the protection of geographical indications of olive products
in compliance with the corresponding international agreements to which
a member may be a party;

*To encourage the exchange of information and experience in the
phytosanitary field on olive growing.

With respect to the promotion of olive products, dissemination of
information and the olive economy

«To enhance the role of the International Olive Council as a world
documentation and information centre about the olive tree and its
products and as a meeting point for all the operators in the sector;

*To promote the consumption of olive products, the expansion of
international trade of olive oil and table olives and information in
relation to the trade standards of the International Olive Council;

«To support international and regional activities encouraging the
dissemination of generic scientific information on the nutritional, health
and other properties of olive oil and table olives with a view to
improving consumer information;

- To examine the world balances for olive oil, olive pomace oils and table
olives, undertake studies and propose appropriate measures;

« To disseminate economic data and analyses on olive oil and table olives
and provide members with the indicators necessary to contribute to the
smooth functioning of the olive products markets;



*To disseminate and use the results of research and development
programmes linked to olive growing and study their applicability in
increasing production efficiency.

Chapter I
Definitions

Article 2
Definitions for the purposes of this Agreement

1. “Internatiopal Olive Council” means the international organization
referred to in article 3, paragraph 1, established for the purpose of applying the
provisions of this Agreement.

2. “Council of Members” means the decision-making organ of the
International Olive Council.

3. “Contracting Party” means a State, a Permanent Observer in the General
Assembly of the United Nations, the European Union or an intergovernmental
organization as provided for in article 4, paragraph 3, which has consented to
be bound by this Agreement.

4, “Member” means a Contracting Party as defined above.

5. “Olive oil” means the oil obtained solely from the fruit of the olive tree
(Olea europaea L.), to the exclusion of oil obtained by solvent or
re-esterification processes and of any mixture with oils of other kinds. It shall
encompass the following designations: extra virgin olive oil, virgin olive oil,
ordinary virgin olive oil, lampante virgin olive oil, refined olive oil and olive
oil composed of refined olive oil and virgin olive oils.

6. “Olive pomace o0il” means the oil obtained by treating olive pomace
with solvents or other physical treatments, to the exclusion of oils obtained by
re-esterification processes and of any mixture with oils of other kinds. It shall
encompass the following designations: crude olive pomace oil, refined olive
pomace oil and olive pomace oil composed of refined olive pomace oil and
virgin olive oils.

7. “Table olives” means the product prepared from the sound fruits of
varieties of the cultivated olive tree which are chosen for their production of
olives particularly suited to curing, and which are suitably treated or processed
and offered for trade and for final consumption.



8. “Olive products” means all edible olive products, in particular olive oils,
olive pomace oils and table olives.

9. “Olive by-products” means, in particular, the products derived from
olive pruning and the olive products industry and the products resulting from
alternative uses of the products of the sector.

10. “Olive crop year” means the period from 1 September of year n to
31 August of year n+1 for table olives and the period from 1 October of year n
to 30 September of year a+1 for olive oil. For the southern hemisphere this
period corresponds to the calendar year » for table olives and olive oil.

11.  “Trade standards” means the standards adopted by the International

Olive Council acting through its Council of Members which apply to olive
oils, olive pomace oils and table olives.

Chapter 111

Institutional provisions

Section 1
Establishment, organs, functions, privileges and immunities

Article 3
Structure and headquarters of the International Olive Council

1. The International Olive Council shall carry out its functions through the
following organs:

(a) The Council of Members;
(b)  The Chair and Vice-Chair;

(¢) The Administrative and Financial Affairs Committee, and any
other committees and subcommittees,

(d) The executive secretariat.

2. The headquarters of the International Olive Council shall be established
in Madrid, Spain, for the duration of this Agreement unless the Council of
Members decides otherwise.



Article 4
Members in the International Olive Council

1. Each Contracting Party which accedes shall be a member of the
International Olive Council in that it has accepted to be bound by this
Agreement.

2. Each member contributes to the objectives referred to in article ! of this
Agreement.
3. In this Agreement, the term “Government” shall be construed as

including the representative of any State, a Permanent Observer in the General
Assembly of the United Nations, the European Union and any
intergovernmental organization having comparable responsibilities in respect
of the negotiation, signature, conclusion, ratification and implementation of
international agreements, in particular commodity agreements.

Article 5
Privileges and immunities

1. The International Olive Council shall have legal personality. It shall, in
particular, have the capacity to contract, to acquire and to dispose of movable
and immovable property and to institute legal proceedings. It shall not have the
power to borrow money.

2. The status, privileges and immunities of the International Olive Council
as well as of its Executive Director, senior officials and staff, and of the
experts and delegates of the members who are in the territory of the host
Government for the performance of their functions shall be governed by the
headquarters agreement concluded between the host Government and the
International Olive Council.

3. The Government of the State in which the headquarters of the
International Olive Council is situated shall, in so far as the legislation of that
State allows, exempt the remuneration paid by the International Olive Council
to its employees and the assets, income and other property of the International
Olive Counci] from taxation.

4. The International Olive Council may conclude agreements with one or
more members relating to such privileges and immunities as may be necessary
for the proper application of this Agreement.



Article 6
Composition of the International Olive Council

1. The International Olive Council shall be composed of all the members
of the International Olive Council.

2. Each member shall designate its representative in the International Olive
Council.

Article 7
Powers and functions of the organs

1. The Council of Members

(a) The Council of Members shall be composed of one delegate per
member. Furthermore, each member may appoint one or more alternates
and one or more advisers to its delegate.

The Council of Members is the highest authority and decision-
making organ of the International Olive Council and shall exercise all
such powers and functions as are necessary to achieve the objectives of
this Agreement,

(b) The Council of Members shall be responsible for applying the
provisions of this Agreement. To do so, it shall take decisions and adopt
recommendations provided the powers or functions concerned are not
explicitly vested in the Executive Director.

Any decision or recommendation adopted in accordance with the
International Agreement that preceded this Agreement and that is still in
force at the time of the entry into force of this Agreement shall continue
to apply unless it is contrary to this Agreement or it is repealed by the
Council of Members.

(¢) In order to implement this Agreement, the Council of Members
“shall, in accordance with the provisions of this Agreement, adopt:

(1) Rules of Procedure;
(ii) A financial regulation;

(iii) Staff regulations having regard to those applying to

officials of similar intergovernmental organizations;



(iv) An organization chart and job descriptions;

(v)  Other procedures required for the functioning of the
International Olive Council.

(d) The Council of Members shall adopt and make public an annual
report.on its activities and on the operation of this Agreement as well as
such reports, studies and other documents as it deems useful and
necessary.

Chair and Vice-Chair

(a)  The Council of Members shall nominate a Chair and a Vice-Chair
for one year from among the delegations of the members. In the event of
the Chair or the Vice-Chair being the Head of Delegation when
presiding at meetings, his/her right of participation in decisions of the
Council of Members shall be exercised by another member of his/her
delegation.

(b)  Without prejudice to the powers or functions vested in the
Executive Director in, or in accordance with, this Agreement, the Chair
shall preside over the sessions of the Council of Members, direct
discussions with a view to facilitating the decision-making process and
exercise any other related responsibilities and functions set out in this
Agreement and/or further specified in the Rules of Procedure.

(¢)  The Chair shall be accountable to the Council of Members in the
exercise of his/her functions.

(d) The Vice-Chair shall replace the Chair in the event of his/her
absence, in which case he/she shall have the same powers and duties as
the Chair when designated to take the place of the latter.

() The Chair and Vice-Chair shall not receive any remuneration. In
the event of the temporary absence of both the Chair and Vice-Chair or
of the permanent absence of one or both, the Council of Members shall
nominate new officers, temporary or permanent as appropriate, from
among the delegations of the members.

Administrative and Financial Affairs Committee, other committees
and subcommittees

To facilitate the work of the Council of Members, powers shall be
given to the Council to establish, in addition to the Administrative and



Financial Affairs Committee referred to in article 13 of this Agreement,
any other committees and subcommittees as it deems useful for assisting
it in the exercise of its functions under this Agreement.

Executive secretariat

(@) The International Olive Council shall have an executive
secretariat comprising an Executive Director, senior officials and such
staff as are required to perform the tasks arising from this Agreement.
The functions of the Executive Director and of the senior officials shall
be governed by the Rules of Procedure which shall lay down, in
particular, the tasks assigned to them.

(b) The paramount consideration in the employment of the staff of
the executive secretariat shall be the necessity of securing the highest
standards of efficiency, competence and integrity. The staff of the
execitive secretaniat, in particular the Executive Director, senior
officials and middle management, shall be appointed on the basis of the
principle of proportionate alternation among the members and of
geographical equilibrium.

(c)  The Council of Members shall appoint the Executive Director and
senior officials for a period of four years. The Council of Members may,
in accordance with the provisions of article 10, paragraph 4 (b), decide
to renew or extend any appointment for not more than one period of a
maximum of four years.

The Council of Members shall fix their terms of appointment in
the light of those applying to corresponding officials of similar
intergovernmental organizations.

(d) The Executive Director shall appoint the staff in accordance with
the provisions laid down in this Agreement and the staff regulations. The
Executive Director shall ensure that all appointments respect the
principles enshrined in paragraph 4 (b) of this article and shall report
thereon to the Administrative and Financial Affairs Committee.

(e) The Executive Director shall be the chief administrative officer of
the International Olive Council and shall be responsible to the Council
of Members for the performance of any duties devolving upon him/her
in the administration and operation of the Agreement. The Executive
Director shall exercise his/her duties and take management decisions on
a collegiate basis with the senior officials according to the provisions of
the Rules of Procedure.



(f)  The Executive Director, senior officials and the other members of
staff shall not carry out any gainful activity in any of the various sectors
of the olive growing and olive products industry.

(g) The Executive Director, senior officials and staff shall not seek or
receive instructions regarding their duties under this Agreement from
any member or from any authority external to the International Olive
Council. They shall refrain from any action which might reflect on their
position as international officials responsible only to the Council of
Members. Members shall respect the exclusively international character
of the responsibilities of the Executive Director, senior officials and
staff and shall avoid influencing them in the discharge of their
responsibilities.

Section 2
Functioning of the Council of Members

Article 8
Sessions of the Council of Members

I. The Council of Members shall meet at the headquarters of the
International Olive Council unless it decides otherwise. If, on the invitation of
any member, the Council of Members decides to meet elsewhere, that member
shall bear the extra expenditure this entails for the budget of the International
Olive Council over and above that incurred in holding a session at the
headquarters.

2. The Council of Members shall hold two regular sessions a year.

3. The Council of Members shall meet in extraordinary session at any time
at the request of:

(@) The Chair;
(b) At least three members.

4. Notice of a session shall be given at least 60 days before the date of the
first meeting in the case of regular sessions, and preferably 30 days but not less
than 21days before the date of the first meeting in the case of extraordinary
sessions. The expenses of delegations to the Council of Members shall be met
by the members concerned.



S. Any member may, by written notification addressed to the executive
secretariat before or during any regular or extraordinary session, authorize
another member to represent its interests and exercise its right to participate in
the decisions at that session of the Council of Members. A member may not
represent more than one other member at any session of the Council of
Members.

6. Any third party or entity with an intention to accede to this Agreement
and/or with a direct interest in the activities of the International Olive Council
may, upon its own initiative or upon the invitation of the Council of Members
and with the prior consent of the latter, attend as an observer at all or parts of a
given session or sessions of the Council of Members.

7. Observers shall not hold the status of members and shall have neither
decision-making powers nor voting rights.

Article 9
Quorum for sessions

I. The quorum required for the sitting of a regular or an extraordinary.
session of the Council of Members shall be verified once on the opening day
of the session. It shall be the presence or representation, pursuant to article 8,
paragraph 5, of at least three quarters of all the members.

2. If the quorum mentioned in the paragraph above is not met on the
opening of the plenary session, the Chair shall postpone the session for
24 hours. The quorum required to open the session at the new time set by the
Chair shall be the presence or representation of at least two thirds of all the
members.

3. The effective number of members necessary for the quorum shall be the
whole number without decimal portions resulting from the application of the
proportions mentioned above to the total number of members.

Article 10
Decisions of the Council of Members

L. The decisions of the Council of Members shall be taken by consensus.
All decisions under the present article shall be taken by the members present
or represented and entitled to vote in line with article 16, paragraph 6.
Members undertake to make utmost efforts to resolve any outstanding issues
by consensus.
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2. For any decision of the Council of Members to be adopted, the presence
or representation of at least the majority of all the members entitled to vote in
accordance with article 16, paragraph 6, shall be required.

3. Consensus shall apply to all decisions taken in respect of:
* The exclusion of members pursuant to article 34;
« Article 16, paragraphs 6 and 10;

» Amendments to, or termination of this Agreement pursuant to article 32
and article 36;

» Cooperation with other organizations in line with article 12,
paragraph 2.

4. For other decisions, if consensus is not reached within a time limit laid
down by the Chair, the procedure specified below shall apply:

(a) Decision-making concerning the trade standards and the
implementing rules referred to in article 7, paragraph 1 (c) of
this Agreement

As a general rule, only decisions for which consensus has been reached
at the appropriate level as established by the International Olive Council in its
Rules of Procedure shall be submitted to the Council of Members for adoption.

Should consensus not be reached following the procedure applicable at
the appropriate level, the decision shall be referred to the Council of Members,
together with the report outlining the difficulties encountered in this process
and any appropriate recommendation.

The Council of Members shall endeavour to take the decision in
question by consensus of members present or represented and entitled to vote
in line with article 16, paragraph 6.

If consensus cannot be reached, the decision shall be postponed until the
following session, whether regular or extraordinary.

If consensus is again not obtained at that session, the decision shall, if
possible, be postponed for at least 24 hours.
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Should consensus not be reached within this time period, the decision
shall be considered adopted unless it is rejected by at least one quarter of the
members or by a member or members with at least a total of 100 participation
shares.

(b) Any other decision not referred to in this article, paragraph 4 (a),
above

If consensus is not reached within a time limit laid down by the Chair,
the members shall take a vote according to the provisions below:

Any decision shall be considered to be adopted when at least the
majority of the members representing at least 86 per cent of the participation
shares of the members in accordance with paragraph | of this article are in
favour thereof.

5. The voting and representation procedures referred to in this article shall
not apply to those members that do not fulfil the conditions set forth in
article 16 of this Agreement, unless the Council decides otherwise in
accordance with the same article.

6. The Council of Members may take decisions by an exchange of
correspondence between the Chair and the members without holding a session,
provided that no member, excluding those members in arrears, objects to this
procedure. The rules for the application of this consultation procedure shall be
laid down by the Council of Members in its Rules of Procedure. Any decision
so taken shall be communicated to all the members by the executive secretariat
as quickly as possible and shall be entered in the final report of the following
session of the Council of Members.

Article 11
Participation shares

1. The members shall together hold 1,000 participation shares. These
shares shall be equal to the financial contributions and voting rights of the
members.

2. The participation shares shall be divided among the members in
proportion to the source data of each member, calculated according to the
following formula:

q=1/3 (pl +p2) + 173 (el +e2) + 1/3 (il +i2)
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The parameters in this formula are averages expressed in thousands of
metric tons, any fraction of 1,000 tons above a whole number being
disregarded. There may be no fractions of participation shares.

q: Source data used for proportionately calculating the participation
shares

pl: Average olive oil production of the last six olive crop years

p2: Average table olive production of the last six olive crop years
converted into its olive oil equivalent by the application of a
conversion coefficient of 16 per cent

el: Average (customs) olive oil exports of the last six calendar years
corresponding to the end years of the olive crop years considered
for calculating pl

e2: Average (customs) table olive exports of the last six calendar years
corresponding to the end years of the olive crop years considered
for calculating p2, and converted into their olive oil equivalent by
the application of a conversion coefficient of 16 per cent

il: Average (customs) olive oil imports of the last six calendar years
corresponding to the end years of the olive crop years considered
for calculating p1

i2: Average (customs) table olive imports of the last six calendar years
corresponding to the end years of the olive crop years considered
for calculating p2, and converted into their olive oil equivalent by
the application of a conversion coefficient of 16 per cent

3. The initial participation shares will be contained in annex A to this
Agreement. They are determined in the light of the average of the data for the
last six olive crop years and calendar years for which final data are available.

4. No member shall hold less than five participation shares. If the
calculation should give a result of less than five participation shares for an
individual member, that member’s share shall be increased to five and the
participation shares of the other members shall be decreased proportionately.

5. The Council of Members shall, at its second regular session of each
calendar year, adopt the participation shares calculated under this article.
Without prejudice to paragraph 6 of this article, such distribution shall be in
force for the following year.
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6. Whenever any Government as referred to in article 4, paragraph 3,
becomes, or ceases to be, a Party to this Agreement, or a member changes its
status within the meaning of article 16, paragraph 8, the Council of Members
shall, for the following year, redistribute the participation shares in proportion
to the number of participation shares held by each member, subject to the
conditions set out in this article. In the event of accessions to or withdrawals
from this Agreement which are effectuated during the ongoing year, the
redistribution shall be performed solely for voting purposes.

Article 12
Cooperation with other organizations

1. The International Olive Council may make arrangements for
consultation and cooperation with the United Nations and its specialized
agencies, in particular the United Nations Conference on Trade and
Development, other appropriate intergovernmental organizations and relevant
international and regional organizations. Such arrangements may include
collaborative agreements with institutions of a financial nature that can
contribute to the objectives referred to in article | of this Agreement.

2. Any collaborative agreement established between the International
Olive Council and the aforementioned international organizations and/or
institutions which entails significant obligations for the International Olive
Council shall receive the prior approval of the Council of Members in
accordance with article 10, paragraph 3.

3. The application of this article shall be governed by the Rules of
Procedure of the International Olive Council.

Chapter 1V
Administrative and Financial Affairs Committee

Article 13
Administrative and Financial Affairs Committee

1. The Council of Members shall establish an Administrative and Financial
Affairs Committee composed of at least one delegate of each member. The
Administrative and Financial Affairs Committee shall meet at least twice a
year, prior to each session of the Council of Members.

2, The Administrative and Financial Affairs Committee shall be
responsible for the functions described in this Agreement and in the Rules of
Procedure. It shall be responsible, in particular, for:
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* Examining the annual work programme of the executive secretariat for
the functioning of the Institution, notably as regards the budget,
financial rules and internal and statutory rules, before presenting it to
the Council of Members for adoption at its second regular session of the
calendar year;

* Supervising the implementation of the internal control standards set
forth in the Rules of Procedure of the International Olive Council and
the control of the application of the financial provisions referred to in
this Agreement;

« Examining the draft annual budget of the International Olive Council
proposed by the Executive Director. Only the draft budget proposed by
the Administrative and Financial Affairs Committee shall be submitted
to the Council of Members for adoption;

* Examining and submitting each year the accounts for the preceding
financial year to the Council of Members for adoption at its fifst regular
session of the calendar year together with any other measure dealing
with financial and administrative matters;

* Providing advice and recommendations on matters related to the
implementation of this Agreement;

« Examining and reporting to the Council of Members with regard to
applications for accession by new members or with regard to the
withdrawal of a member of the International Olive Council;

« Reviewing compliance with the principles enshrined in article 7 on the
appointments of the staff in the executive secretariat and other issues
related to the administrative and organizational matters.

3. The Administrative and Financial Affairs Committee shall exercise, in
addition to those functions listed in this article, any other function that is
delegated to it by the Council in its Rules of Procedure and/or in the financial

regulation.

4. The Council of Members shall draw up and adopt detailed rules in its
Rules of Procedure for the application of these provisions.
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Chapter V
Financial provisions

Article 14
Budget
1. The financial year shall coincide with the calendar year.
2. There shall be one single budget comprising two sections:

+ Section I: Administrative;

» Section II: Operational, including in particular standardization, technical
cooperation and promotion.

The Council of Members shall decide on any additional appropriate
subsections by taking into account the objectives of the International Olive
Council.

-3. The budget shall be financed by:

(a) The amount of the contribution of each member, which shall be
established in proportion to its participation shares as set in compliance with
article 11 of this Agreement;

(b)  Subsidies and voluntary contributions from members, which shall
be governed by the provisions embodied in an agreement established between
the International Olive Council and the donor member;

(c) Donations from Governments and/or other sources;

(d) Other forms of supplementary contributions, including services,
scientific and technical equipment and/or staff that may meet the requirements
of approved programmes;

(¢) Any other revenue.
4. The International Olive Council shall, as part of the development of
international cooperation, endeavour to procure such essential financial and/or
technical assistance as may be available from the competent international,

regional or national organizations, whether financial or of some other kind.

The above amounts shall be assigned by the Council of Members to its
budget.
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5. The amounts of the budget that are not committed during one calendar
year may be carried forward to the following calendar years as advance
funding of the budget as specified in the financial regulation.

Article 15
Other funds

In addition to the budget referred to in article 14, the International Olive
Council may be provided with other funds, the purpose, operation and
justification for which shall be governed by the Rules of Procedure.

The Council of Members may also authorize the executive secretariat to
manage third-party funds. The conditions and scope of such authorization and
the liabilities stemming from the management of such funds shall be laid down
in the financial regulation.

Article 16
Payment of contributions

1. At its second session of the calendar year, the Council of Members shall
determine the aggregate amount of the budget referred to in article 14 of this
Agreement and the contribution to be paid by each member for the following
calendar year. Such contribution shall be calculated on the basis of the
participation shares of each member as established in article 11 of this
Agreement.

2. The Council of Members shall assess the initial contribution of any
member which becomes a Party to this Agreement after the entry into force of
the latter. Such contribution shall be calculated on the basis of the participation
shares assigned to the member concerned under article 11 of this Agreement as
applied to the unexpired portion of the year in question. The amount of the
contribution to be paid by the other members for that calendar year shall not be
altered.

3. Contributions shall be payable in euros and shall fall due from the first
day of the financial year, that is on 1 January of each year.

The contributions of members for the financial year during which they
become members of the International Olive Council shall fall due on the date
on which they become members.

4, If, four months after the date on which contributions fall due, a member
has not settled its contribution in full, the executive secretariat shall write to
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the member concerned within seven days in order to request that member to
make payment.

5. [f, upon the expiry of a period of two months from the date of the
request made by the executive secretariat, the member in question has not yet
settled its contribution, the voting rights of that member in the Council of
Members shall be suspended until such time as it has made full payment of its
contribution.

The representatives of the member concerned shall likewise be
suspended from holding elective office in the Council of Members as well as
in committees and subcommittees and from participating in activities financed
by the International Olive Council in the following year.

6. At its first regular session of the calendar year or the extraordinary
session which follows the deadline for contributions, the Council of Members
shall be informed if a member has not settled its contribution. The Council of
Members, with the exception of the member in arrears, may, after hearing the
latter and taking into account its specific situation such as conflicts, natural
disasters or difficulties in accessing international financial services, take any
other decision by consensus. The Council of Members may adapt the work
programme of the executive secretariat in the light of the contributions
effectively paid by the members.

7. The provisions of paragraphs 5 and 6 of this article shall apply until the
contributions are paid in full by the member in question.

8. After two consecutive years of unpaid contributions, the Council of
Members may, upon hearing the member in arrears, decide that the latter shall
cease to enjoy the rights of membership but may participate in sessions as an
observer within the meaning of article 8, paragraph 7.

9. Any member that withdraws from the Agreement shall remain liable to
pay any of its financial obligations under this Agreement and shall not be
entitled to any reimbursement of any financial contributions it has already

settled.

10. In no case may the Council of Members relieve a member of its
financial obligations under this Agreement. The Council of Members may
agree by consensus the rescheduling of the financial obligations of present and
previous members.
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Article 17
Control

1. The financial control of the International Olive Council shall be carried
out by the Administrative and Financial Affairs Committee.

2. The financial statements of the International Olive Council for the
previous calendar year, certified by an independent auditor, shall be presented
to the Administrative and Financial Affairs Committee. After analysing the
accounts, the Committee shall, at its first regular session of the calendar year,
submit an opinion to the Council of Members for approval and publication.

When performing the above-mentioned audit work, the independent
auditors shall verify compliance with the financial regulation in force as well as
the functioning and efficiency of the existing internal control mechanisms and
shall record the work performed and incidents detected in an annual report,
which shall be presented to the Administrative and Financial Affairs Committee.

This audit report shall be presented to the Council of Members at its
first regular session.

The Council of Members shall designate the independent auditor who
shall be responsible for analysing the annual accounts of the International
Olive Council and for drawing up the report mentioned above, both according
to the provisions of the financial regulation and its implementing procedures.

3, Furthermore, the Council of Members shall, at its first regular session of
the calendar year, examine and adopt the financial report for the previous
calendar year relating to:

» The verification of the management of the funds, assets and cash of the
International Olive Council;

+ The regularity of financial operations and their conformity with the
rules and regulations and budgetary provisions in force.

4. The ex-post controls of operations are assured by external auditors in
accordance with the dispositions of the financial regulation.

5. Based on a risk analysis, a minimum of three members may.request the
Council for authorization to carry out controls on the activities of the
International Olive Council to ensure compliance with the rules in force and
the principles of sound financial management and transparency.
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The controls will be conducted in close collaboration with the members
of the executive secretariat of the International Olive Council in conformity
with the rules and procedures defined in the Rules of Procedure and the
financial regulation of the International Olive Council.

The relevant report shall be presented to the Council of Members at the
first plenary session following the finalization of the report.

Article 18
Liquidation

1. The Council of Members shall, if dissolved, first take the steps
stipulated in article 35, paragraph 1.

2. On the expiry of this Agreement, the assets of the International Olive
Council and any uncommitted sums proceeding from the funds referred to in
article 14 shall be repaid to members in proportion to the total of their
participation shares in force at the time.

The voluntary contributions and the donations referred to in article 14 as
well as any uncommitted sums referred to in article 15 shall be repaid to the
member, donor or third party concerned.

Chapter VI
Standardization provisions

Article 19
Designations and definitions of olive oils,
olive pomace oils and table olives

1. The designations and definitions of olive oils, olive pomace oils and
table olives are described in annexes B and C to this Agreement.

2. The Council of Members may make all such amendments as it deems
necessary or appropriate to the designations and definitions of olive oils, olive
pomace oils and table olives provided for in annexes B and C to this

Agreement.
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Article 20
Undertakings by members

1. The members of the International Olive Council undertake to apply the
designations prescribed in annexes B and C in their international trade and
shall encourage their application in their internal trade.

2. The members undertake to suppress in their internal and international
trade any use of the designation “olive oil”, alone or in combination with other
words, which is not in conformity with this Agreement. In no case shall the
designation “olive oil” be used alone to refer to olive pomace oil.

3. The Council of Members shall determine quality and purity criteria
standards applicable to the international trade of the members.

4. Members shall ensure protection in their territory for geographical
indications within the meaning of article 22, paragraph 1 of the Agreement on
Trade-related Aspects of Intellectual Property Rights (TRIPS Agreement)
relating to the products covered by the present Agreement, in accordance with
the applicable international rules, procedures and undertakings, in particular
article 1 of the TRIPS Agreement.

5. Members shall, upon request, exchange information on the geographical
indications that are afforded protection in their territory, with a view, In
particular, to strengthening their legal protection from any practice likely to
affect their authenticity or mar their reputation.

6. Members shall be empowered to adopt initiatives designed to inform
consumers on the specific characteristics of the protected geographical
indications in their territory and to add value to such indications, in accordance
with the applicable legal provisions.

Article 21
International guarantee label of the International Olive Council

The Council of Members may make provision for the application of the
international quality guarantee label ensuring compliance with the international
standards of the International Olive Council. The application of this article and
the control provisions shall be specified in the Rules of Procedure.
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Chapter VII
General provisions

Article 22
General obligations

The members shall not adopt any measures that conflict with their
obligations under this Agreement or with the general objectives set forth in
article 1.

Article 23
Financial liability of members

The financial liability of each member to the International Olive Council
and to the other members is limited to the extent of its obligations under article
16 concerning the contributions to the budget referred to in the same article.

Article 24
Environmental and ecological aspects

Members shall give due consideration to the improvement of practices at
all stages of olive and olive oil production in order to guarantee the
development of sustainable olive growing and undertake to implement such
action as may be deemed necessary by the Council of Members to improve or
solve any problems encountered in this sphere.

Article 25
Information

The members undertake to make available and furnish to the
International Olive Council all the statistics, data and documentation which it
needs to discharge its functions under this Agreement, and in particular any
information it requires in order to establish the balances for olive oils, olive
pomace oils and table olives and to acquire a knowledge of members’ national
policies for olive products.

Article 26
Disputes and complaints

1. Any dispute which concerns the interpretation or application of this
Agreement and which is not settled by negotiation shall, at the request of any
member or members which are a party to the dispute, be referred to the
Council of Members, which shall take a decision in the absence of the member
or members concerned after seeking an opinion, where appropriate, from an
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advisory panel. The composition and operational details of this panel shall be
laid down in the Rules of Procedure.

2. A substantiated opinion by the advisory panel shall be submitted to the
Council of Members, which shall in all circumstances settle the dispute after
considering all the relevant facts.

3. Any complaint that a member, the Chair, or the Vice-Chair when acting
as the Chair, have failed to fulfil their obligations under this Agreement shall,
at the request of the member making the complaint, be referred to the Council
of Members. The Council shall take a decision in the absence of the party or
parties involved after consulting the parties concerned and after seeking an
opinion, where appropriate, from the advisory panel referred to in paragraph 1
of this article. The application of this paragraph shall be further specified in
the Rules of Procedure.

4. If the Council of Members finds that a member has committed a breach
of this Agreement, it may ecither impose on that member sanctions, ranging
from a simple warning to the suspension of the member’s right to participate in
decisions of the Council of Members until it has met its obligations, or, in
accordance with the procedure laid down in article 34, exclude the member
from participation tn the Agreement. The member in question shall have the
right of recourse in the final instance to the International Court of Justice.

5. If the Council of Members considers that the Chair, or the Vice-Chair
when acting as the Chair, has failed to perform his/her tasks in line with this
Agreement or the Rules of Procedure, it may, upon the request of at least
50 per cent of the members present, decide either for one session or for a
longer duration to temporarily suspend the powers and functions given to the
Chair or the Vice-Chair in this Agreement or the Rules of Procedure and to
appoint a replacement among the members of the Council. The application of
this paragraph shall be further specified in the Rules of Procedure.

6. As regards any dispute relating to transactions in olive oils, olive
pomace oils and table olives, the International Olive Council may make
appropriate recommendations to the members concerning the constitution and
functioning of an international conciliation and arbitration office to deal with

any such disputes.

Article 27
Depositary

The Secretary-General of the United Nations is hereby designated as the
depositary of this Agreement.
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Article 28
Signature, ratification, acceptance and approval

1. This Agreement shall be open for signature at United Nations
Headquarters from 1 January 2016 until and including 31 December 2016 by
parties to the International Agreement on Olive Oil and Table Olives, 2005,
and Governments invited to the United Nations Conference for the Negotiation
of a Successor Agreement to the International Agreement on Olive Oil and
Table Olives, 2005.

2. This Agreement shall be subject to ratification, acceptance or approval
by the signatory Governments in accordance with their respective
constitutional procedures.

3. Any Government referred to in article 4, paragraph 3 may:

.(a) At the time of signing this Agreement, declare in writing that by
such signature it expresses its consent to be bound by this Agreement
(definitive signature); or

(b)  After signing this Agreement, ratify, accept or approve it by the
deposit of an instrument to that effect with the depositary.

4. Instruments of ratification, acceptance or approval shall be deposited
with the depositary.

Article 29
Accession

1. This Agreement shall be open to accession by any Government as
defined in article 4, paragraph 3 which may accede to this Agreement upon the
conditions to be established by the Council of Members, which shall have in
particular the number of participation shares and a time limit for the deposit of
the instruments of accession. These conditions shall be transmitted by the
Council of Members to the depositary. The procedure for the initiation of
accession, accession negotiations and related provisions shall be laid down by
the Council of Members in the Rules of Procedure.

2. When the accession negotiations specified in the Rules of Procedure

have been completed, the Council of Members shall take a decision on the
accession in accordance with the procedure provided for in article 10.
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3. Upon accession, a Contracting Party shall be listed in annex A to this
Agreement, together with its participation shares as laid down in the conditions
of accession.

4. Accession shall be effected by the deposit of an instrument of accession
with the depositary. Instruments of accession shall state that the Government
accepts all the conditions established by the International Olive Council.

Article 30
Notification of provisional application

1. A signatory Government which intends to ratify, accept or approve this
Agreement, or any Government for which the Council of Members has
established conditions for accession but which has not yet been able to deposit
its instrument may, at any time, notify the depositary that it will apply this
Agreement provisionally when it enters into force in accordance with article
31, or, if it is already in force, at a specified date.

2. A Government which has submitted a notification of provisional
application under paragraph 1 of this article will apply this Agreement when it
enters into force, or, if it is already in force, at a specified date and shall, from
that time, be a Contracting Party. It shall remain a Contracting Party until the
date of the deposit of its instrument of ratification, acceptance, approval or
accession.

Article 31
Entry into force

1. This Agreement shall enter into force definitively on 1 January 2017,
provided that at least five of the Contracting Parties among those mentioned in
annex A to this Agreement and accounting for at least 80 per cent of the
participation shares out of the total 1,000 participation shares have signed this
Agreement definitively or have ratified, accepted or approved it, or acceded
thereto.

2. If, on ! January 2017, this Agreement has not entered into force in
accordance with paragraph 1 of this article, it shall enter into force
provisionally if by that date Contracting Parties satisfying the percentage
requirements of paragraph | of this article have signed this Agreement
definitively or have ratified, accepted or approved it, or have notified the
depositary that they will apply this Agreement provisionally.
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3. If, on 31 December 2016, the requirements for entry into force under
paragraph 1 or paragraph 2 of this article have not been met, the depositary
shall invite those Contracting Parties which have signed this Agreement
definitively or have ratified, accepted or approved it, or have notified that they
will apply this Agreement provisionally, to decide whether to bring this
Agreement into force definitively or provisionally among themselves, in whole
or in part, on such date as they may determine.

4. For any Contracting Party which deposits an instrument of ratification,
acceptance, approval or accession after the entry into force of this Agreement,
this Agreement shall enter into force on the date of such deposit.

Article 32
Amendments

1. The International Olive Council may, acting through the Council of
Members, amend this Agreement by consensus.

2. The Council of Members shall fix the date by which members shall
notify the depositary of their acceptance of the amendment in question.

3. The amendment shall eater into force 90 days after the depositary has
received notification of its acceptance from all the members. [f this
requirement is not met by the date fixed by the Council of Members in
accordance with paragraph 2 of this article, the amendment shall be considered
withdrawn.

4, ‘Updates to Annex A pursuant to article 11, paragraph 5 shall not, for the
purposes of this article, be considered amendments.

Article 33
Withdrawal

1. Any member may withdraw from this Agreement at any time after the
entry into force of this Agreement by giving written notice of withdrawal to
the depositary. The member shall simultaneously inform the International
Olive Council in writing of the action it has taken.

2. Withdrawal under this article shall become effective 90 days after the
notice is received by the depositary.
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Article 34
Exclusion

Without prejudice to article 26, if the Council of Members decides that
any member is in breach of its obligations under this Agreement and decides
further that such breach significantly impairs the operation of this Agreement,
it may, by reasoned decision of the other members taken by consensus and in
the absence of the member concerned, exclude that member from this
Agreement. The International Olive Council shall immediately notify the
depositary of its decision. The member in question shall cease to be a Party to
this Agreement 30 days after the date of the decision of the Council of
Members. No new financial obligations shall ensue after the date of the
decision to exclude the member.

Article 35
Settlement of accounts

1. The Council of Members shall determine any settlement of accounts
which it finds equitable, taking into account all the commitments entailing
legal consequences for the International Olive Council and which would have
repercussions on the contribution of a member which has withdrawn from this
Agreement or which has been excluded from the International Olive Council
or has otherwise ceased to be a Party to this Agreement, as well as the time
needed to ensure an adequate transition, in particular when such commitments
have to be terminated.

Notwithstanding the provisions of the subparagraph above, such
member shall be bound to pay any amounts due from it to the International
Olive Council in respect of the period during which it was a member.

2. Upon termination of this Agreement, no member referred to in
paragraph 1 of this article shall be entitled to any share of the proceeds of the
liquidation or the other assets of the International Olive Council; nor shall it be
burdened with any part of the deficit, if any, of the International Olive Council.

Article 36
Duration, extension and termination
1. This Agreement shall remain in force until 31 December 2026.
2. The Council of Members may extend this Agreement. The Council of

Members shall notify the depositary of any such extension. Any member which
does not accept any such extension of this Agreement shall inform the
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International Olive Council and shall cease to be a Contracting Party to this
Agreement from the beginning of the period of extension.

3. If before 31 December 2026, or before the expiry of the extension as
decided by the Council of Members, a new agreement has been negotiated by
the Council of Members but has not yet entered into force either definitively or
provisionally, this Agreement shall remain in force beyond its expiry date until
the new agreement enters into force for a maximum duration of 12 months.

4. The Council of Members may decide on the termination of this
Agreement by consensus. The obligations of the members shall continue until
the date of termination as determined by the Council of Members.

5. Notwithstanding the expiry or termination of this Agreement, the
International Olive Council shall continue in being for as long as may be
necessary for the purpose of carrying out the liquidation of the International
Olive Council, including the settlement of accounts, and shall bave during that
period such powers and functions as may be necessary for these purposes.

6. The Council of Members shall notify the depositary of any decision
taken under this article.

Article 37
Reservations

No reservations may be made with respect to any of the provisions of
this Agreement.

IN -WITNESS WHEREOF the undersigned, being duly authorized
thereto, have affixed their signature under this Agreement on the dates
indicated.

DONE at Geneva on 9 October 2015, the texts of this Agreement in the
Arabic, English, French, and Spanish languages being equally authentic.
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Annex A
Participation shares in the budget of the Organization
as established in accordance with article 11

ALBANIA ..o 5
AlGEria.. oo 19
ATGENUNA . eeiiiiiiiieei et s 18
EgYPE oot 23
European Union.......ccccccviieiiiniiiiiiiiiiieciec e 717
Iran (Islamic Republic of) ...coccoiviiiiiii 5
| § ¢ e [ O S PP 5
ISTACL ... 5
JOPAAM ..o 8
Lebanom........cooovviieeiiieiee et 6
LibYa cooeiie s 5
IMOTOCCO ettt 4]
Y (e 11153 1 (53] o« SO PR PPPTTO 5
TUNISIA oot et r e e reee e e erra e 67
TULKEY -eveiee ittt 66
UTUGUAY ..ottt sttt e 5

Total 1000
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Annex B
Designations and definitions of olive oils and
olive pomace oils

The designations of olive oils and olive pomace oils are given
below with the definition corresponding to each designation:

Olive oils

Virgin olive oils: Oils which are obtained from the fruit of the olive tree
(Olea europaea L.) solely by mechanical or other physical means under
conditions, particularly thermal conditions, that do not lead to
deterioration of the oil, and which have not undergone any treatment
other than washing, decantation, centrifugation and filtration. Virgin
olive oils shall be classified and designated as follows:

(a)  Virgin olive oils fit for consumption as they are:

(1) Extra virgin olive oil: Virgin olive oil, the physico-chemical and
organoleptic characteristics of which correspond to those laid down for
this category in the trade standard of the International Olive Council;

(i)  Virgin olive oil: Virgin olive oil, the physico-chemical and
organoleptic characteristics of which correspond to those laid down for
this category in the trade standard of the International Olive Council;

(111) Ordinary virgin olive oil: Virgin olive oil, the physico-chemical
and organoleptic characteristics of which correspond to those laid down
for this category in the trade standard of the International Olive
Council.!

(b) Virgin olive oils that must undergo processing prior to
consumption:

Lampante virgin olive oil: Virgin olive oil, the physico-chemical
and organoleptic characteristics of which correspond to those laid down
for this category in the trade standard of the International Olive Council.
It is intended for refining for use for human consumption, or it is
intended for technical use.

1 This product may only be sold direct to the consumer if permitted 1n the country of retail sale.
1f not permitted, the designation of this product shall comply with the legal provisions of the country
concerned
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Refined olive oil: Olive oil obtained by refining virgin olive oils, the
physico-chemical characteristics of which correspond to those laid down
for this category in the trade standard of the International Olive
Council.?

Olive oil composed of refined olive oil and virgin olive oils: Oil
consisting of a blend of refined olive oil and virgin olive oils fit for
consumption as they are, the physico-chemical characteristics of which
correspond to those laid down for this category in the trade standard of
the International Olive Council.

Olive pomace oil3

is the oil obtained by treating olive pomace oil with solvents or other
physical treatments, to the exclusion of oils obtained by re-esterification
processes and of any mixture with oils of other kinds. It is classified as
follows:

Crude olive pomace oil: Olive pomace oil, the physico-chemical
characteristics of which correspond to those laid down for this category
in the trade standard of the International Olive Council. It is intended for
refining for use for human consumption, or it is intended for technical
use.

Refined olive pomace oil: Qil obtained by refining crude olive pomace
oil, the physico-chemical characteristics of which correspond to those
laid down for this category in the trade standard of the International
Olive Council.? '

Olive pomace oil composed of refined olive pomace oil and virgin
olive oils: Oil consisting of a blend of refined olive pomace oil and
virgin olive oils fit for consumption as they are, the physico-chemical
characteristics of which correspond to those laid down for this category
in the trade standards of the International Olive Council. In no case may
this blend be called “olive oil”.

2 This product may only be sold direct to the consumer 1f permitted in the country of retail sale.
3 Olive pomace oil cannot be sold with the designation or definition “olive oil™.

-31-



Annex C
Designations and definitions of the types of table olives

Table olives shall be classified in one of the following types:

(i)  Green olives: Fruits harvested during the ripening period, prior to
colouring and when they have reached normal size. They may vary in
colour from green to straw yellow.

(ii) Olives turning colour: Fruits harvested before the stage of
complete ripeness is attained, at colour change. They may vary in colour
from rose to wine rose or brown,

(ii1) Black olives: Fruits harvested when fully ripe or slightly before
full ripeness is reached. They may vary in colour from reddish black to
violet black, deep violet, greenish black or deep chestnut.

Trade preparations of table olives, including in particular types of

processing, shall be governed by the applicable trade standards of the
International Olive Council.
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1.

2.

Chapitre 1
Objectifs généraux

Article premier
Objectifs de I’Accord

En matiére de normalisation et de recherche

CEuvrer pour l'uniformisation des législations nationales et internationales
relatives aux caractéristiques physico-chimiques et organoleptiques des huiles
d’olive, des huiles de grignons d’olive et des olives de table afin d’éviter tout
entrave aux échanges;

Mener des activités en matiére d’analyse physico-chimique et organoleptique pour
améliorer la connaissance des caractéristiques de composition et de qualité des
produits oléicoles, en vue du regroupement des normes internationales qui
permettent :

. Le contrdle de la qualité des produits;

. Les échanges commerciaux internationaux et leur développement;

. La protection des droits du consommateur;

. La prévention des pratiques frauduleuses et trompeuses et I’adultération;

Renforcer le réle du Conseil oléicole international en tant que forum d’excellence
pour la communaut€ internationale scientifique en matiére oléicole;

Coordonner des études et des recherches sur les valeurs nutritionnelles et autres
propriétés intrinséques de 1’huile d’olive et des olives de table;

Faciliter I’échange d’informations sur les échanges commerciaux internationaux.
En matiére d’oléiculture, d’oléotechnie et de coopération technique

Promouvoir la coopération technique et la recherche-développement oléicoles en
encourageant la collaboration d’organismes ct/ou entités, publics ou privés,
nationaux ou internationaux;

Mener des activités visant a identifier, conserver et utiliser les sources génétiques
de I’olivier;
Etudier Pinteraction entre 1’oléiculture et I’environnement, en particulier dans

PPoptique de promouvoir la’ conservation environnementale et la production
durable, et assurer le développement intégré et durable du secteur;



. Encourager le transfert de technologies au moyen d’activités de formation dans les
domaines liés au secteur oléicole en organisant des activités internationales,

régionales et nationales;

. Promouvoir la protection des indications géographiques des produits oléicoles
conformément aux réglements internationaux correspondants auxquels un membre
peut étre partie;

. Encourager I’échange d’informations et de données d’expérience dans le domaine
phytosanitaire concernant I’oléiculture.

3. En matiére de promotion des produits oléicoles, de diffusion d’information,
et d’économie oléicole

. Renforcer le rdle du Conseil oléicole international en tant que centre mondial de
documentation et de diffusion d’information sur I*olivier et ses produits et forum
de rencontre entre I’ensemble des opérateurs du secteur;

. Promouvoir la consommation des produits oléicoles, I’expansion du commerce
international de I'huile d’olive et des olives de table et I’information relative aux
normes commerciales du Conseil oléicole international;

. Soutenir les activités aux niveaux international et régional qui favorisent la
diffusion d’informations scientifiques génériques sur les propriétés
nutritionnelles, de santé et autres de 1’huile d’olive et des olives de table en vue
d’une meilleure information des consommateurs;

. Examiner les bilans mondiaux de I’huile d’olive, des huiles de grignons d’olive et
des olives de table, entreprendre des études et proposer des mesures appropriées;

. Diffuser des données et analyses économiques sur I’huile d’olive et les olives de
table et mettre a la disposition des membres des indicateurs permettant d’assurer
le fonctionnement normal des marchés des produits oléicoles;

. Diffuser et utiliser les résultats des programmes de recherche-développement
consacrés a ’oléiculture et étudier leur applicabilité pour améliorer I’efficacité de
la production.



Chapitre II
Définitions

Article 2
Définitions aux fins du présent Accord

1. L’cxpression « Conseil oléicole international » désigne I’organisation
internationale visée au paragraphe 1 de I’article 3, établie dans le but d’appliquer les
dispositions du présent Accord.

2. L’expression « Conseil des Membres » désigne I’organe décisionnel du Conseil
oléicole international.

3. L’expression « Partie contractante » désigne un Etat, un observateur permanent
a I’Assemblée générale des Nations Unies, ’'Union européenne ou une organisation
intergouvernementale, au sens du paragraphe 3 de [’article 4, qui a accepté d’étre lié
par le présent Accord.

4. Le terme « membre » désigne une Partie contractante telle que définie ci-
dessus.

5. L’expression « huiles d’olive » désigne les huiles provenant uniquement du-
fruit de I’olivier (Olea europaea L.), a I’exclusion des huiles obtenues par solvant
ou par des procédés de réestérification et de tout mélange avec des huiles d’autre
nature. Elle fait I’objet des dénominations suivantes : huile d’olive vierge extra,
huile d’olive vierge, huile d’olive vierge courante, huile d’olive vierge lampante,
huile d’olive raffinée et huile d’olive constituée par un coupage d’huile d’olive
raffinée et d’huiles d’olive vierges.

6. L'expression « huiles de grignons d’olive » désigne I’huile obtenue par
traitement aux solvants ou d’autres procédés physiques, a I’exclusion des huiles
obtenues par des procédés de réestérification et de tout mélange avec des huiles
d’autre nature. Elle fait I’objet des dénominations suivantes : huile de grignons
d’olive brute, huile de -grignons d’olive raffinée et huile de grignons d’olive
constituée par un coupage d’huile de grignons d’olive raffinée et d’huiles d’olive
vierges.

7. L’expression « olives de table » désigne le produit préparé a partir des fruits
sains de variétés de I’olivier cultivé choisies pour leur production de fruits
particuliérement aptes a la confiserie, soumis a des traitements ou opérations
appropriés et offerts au commerce et a la consommation finale.



8. L’expression « produits oléicoles » désigne tous les produits oléicoles
comestibles, notamment les huiles d’olive, les huiles de grignons d’olive et les
olives de table.

9. L’expression « sous-produits oléicoles » désigne notamment les produits
dérivés de la taille de I’olivier et de I’industrie des produits oléicoles ainsi que ceux
résultant d"autres usages des produits du sectcur.

10. L’expression « campagne oléicole » désigne la période allant du 1°" septembre
de I’année » au 31 aoflit de ’année n+1 pour les olives de table et la période allant
du 1 octobre de I’année n au 30 septembre de I’année nt+l pour I'huile d’olive.
Pour I’hémisphére Sud, cette période correspond a I’année civile » pour les olives
de table et I’huile d’olive.

11. L’expression « normes commerciales » désigne les normes adoptées par le
Conseil oléicole international par I’intermédiaire de son Conseil des Membres,
applicables aux huiles d’olive, aux huiles de grignons d’olive et aux olives de table.

Chapitre 111
Dispositions institutionnelles

Section 1
Institution, organes, fonctions, privileges et immunités

Article 3
Structure et siége du Conseil oléicole international

1. Le Conseil oléicole international exerce ses fonctions par I'intermédiaire des
organes suivants :

a) Le Conseil des Membres;
b) Le Président ct le Vice-Président;

¢) Le Comité des affaires financiéres et administratives et tous autres comité
et sous-comité; et

d) Le secrétariat cxécutif.

2. Le Conseil oléicole international a son sié¢ge & Madrid (Espagne), pour la durée
du présent Accord, 4 moins que le Conseil des Membres n’en décide autrement.



Article 4
Membres au Conseil oléicole international

1. Chaque Partie contractante qui adhére est un membre du Conseil oléicole
international en ce qu’elle a accepté d’étre liée par le présent Accord.

2. Chaque membre contribue aux objectifs visés a 1’article premier du présent
Accord.

3. Dans le présent Accord, le terme « gouvernement » est réputé valoir aussi pour
les représentants de tout Etat, pour un observateur permanent & 1’Assemblée
générale des Nations Unies, pour I’Union européenne et pour toute organisation
intergouvernementale ayant des responsabilités comparables dans la négociation, la
signature, la conclusion, la ratification et ’application d’accords internationaux, en

particulier d’accords sur des produits de base.

Article 5
Priviléges et immunités

1. Le Conseil oléicole international a la personnalité juridique. Il a en particulier
la capacité de contracter, d’acquérir et de céder des biens meubles et immeubles et
d’ester en justice. Il n’est pas habilité a emprunter des fonds.

2. Le statut, les priviléges et les immunités du Conseil oléicole international, de
son Directeur exécutif, de ses hauts fonctionnaires et de son personnel, ainsi que des
experts et des représentants des membres qui se trouvent sur le territoire du
gouvernement héte pour exercer leurs fonctions, sont régis par I’Accord de siege
conclu entre le gouvernement hote et le Conseil oléicole international.

3. Dans la mesure ou sa législation le permet, le gouvernement de I’Etat ou le
Conseil oléicole international a son siege exonére d’impdts les traitements que le
Conseil oléicole international verse a son personnel ainsi que les avoirs, revenus et
autres biens de celui-ci.

4. Le Conseil oléicole international peut conclure avec un ou plusieurs membres
les accords se¢ rapportant aux priviléges et immunités nécessaires 4 la bonne
application du présent Accord.



Article 6
Composition du Conseil oléicole international

1. Le Conseil oléicole international se compose de tous ses membres.

2. Chaque membre désigne son représentant au Conseil oléicole international.

Article 7
Pouvoirs et fonctions des organes

1. Conseil des Membres

a) Le Conseil des Membres est composé d’un représentant par membre.
Chaque membre peut en outre adjoindre 4 son représentant un ou plusieurs
suppléants et un ou plusieurs conseillers.

Le Conseil des Membres est 'autorité supréme et 1’organe décisionnel du
Conseil oléicole international. Il exerce tous les pouvoirs et s’acquitte de toutes les
fonctions qui sont nécessaires pour atteindre les objectifs du présent Accord.

b) Le Conseil des Membres est chargé d’appliquer les dispositions du présent
Accord. A cette fin, il prend des décisions et adopte des recommandations, & moins
que les pouvoirs ou les fonctions en la matiere ne soient explicitement accordés au
Directeur exécutif.

Toute décision ou recommandation qui a été adoptée conformément a I’Accord
international antérieur au présent Accord et qui est encore en vigueur au moment de
I’entrée en vigueur du présent Accord continue a s’appliquer, & moins qu’elle ne soit
contraire au présent Accord ou abrogée par le Conseil des Membres.

¢) Aux fins de I’application du présent Accord, le Conseil des Membres
adopte conformément aux dispositions dudit Accord :

i) Un Réglement intérieur;
ii) Un réglement financier;

iii) Un Statut du personnel, en tenant compte des dispositions applicables
aux fonctionnaires d’organisations intergouvernementales similaires;

iv) Un organigramme et une description des postes;

v) Toute autre procédure nécessaire au fonctionnement du Conseil
oléicole international.



d) Le Conseil des Membres adopte et publie un rapport annuel sur ses
activités et sur le fonctionnement du présent Accord, ainsi que tous les rapports,
études et autres documents qu’il juge utiles et nécessaires.

2. Président et vice-président

a) Le Conseil des Membres nomme pour une année un président et un vice-
président parmi les délégations des membres. Dans le cas o le président ou le vice-
président est chef de délégation lorsqu’il préside les réunions, son droit de participer
aux décisions du Conseil des Membres est cxercé par un autre membre de sa
délégation.

b) Sans préjudice des pouvoirs ou fonctions dévolus au Directeur exécutif par
le présent Accord ou conformément a celui-ci, le président préside les sessions du
Conseil des Membres, conduit les discussions en vue de faciliter le processus
décisionnel et exerce toutes les autres responsabilités et fonctions correspondantes
définies dans le présent Accord et/ou précisées dans le Réglement intérieur.

c) Dans I’exercice de ses fonctions, le président est responsable devant le
Conseil des Membres.

d) Le vice-président remplace le président en son absence et, dans ce cas, a les
mémes pouvoirs et les mémes devoirs que celui-ci.

e) Le président ct le vice-président ne sont pas rémunérés. En cas d’absence
temporaire simultanée du président et du vice-président ou en cas d’absence
permanente de I’un d’entre eux ou des deux, le Conseil des Membres nomme, parmi
les délégations des membres, de nouveaux titulaires, temporaires ou permanents
selon qu’il convient.

3. Comité des affaires financiéres et administratives, comités et sous-comités

Pour faciliter les travaux du Conseil des Membres, le Conseil a le pouvoir de
constituer, en plus du Comité des affaires financiéres et administratives visé a
I'article 13 du présent Accord, les comités et sous-comités qu’il juge utiles pour
I’assister dans I’exercice des fonctions qui lui sont conférées par ledit Accord.

4. Secrétariat exécutif

a) Le Conseil oléicole international est doté d’un secrétariat exécutif composé
d’un Directeur exécutif, de hauts fonctionnaires et du personnel nécessaire a la
réalisation des tdches découlant du présent Accord. Les fonctions du Directeur



exécutif et des hauts fonctionnaires sont régies par le Réglement intérieur qui
€tablit, en particulier, les tiches qui leur sont assignées.

b) La considération dominante dans le recrutement du personnel du secrétariat
exécutif est la nécessité d’assurer a celui-ci les services de personnes possédant les
plus hautes qualités de travail, de compétence et d’intégrité. Le personnel du
secrétariat exécutif, en particulier le Directeur exécutif, les hauts fonctionnaires et
les fonctionnaires intermédiaires, sont recrutés sur la base du principe de
I"alternance proportionnée entre les membres et de I’équilibre géographique.

c¢) Le Conseil des Membres nomme lc Directeur exécutif et les hauts
fonctionnaires pour un mandat d’une durée de quatre ans. Il peut décider,
conformément aux dispositions du paragraphe 4 b) de I’article 10, de renouveler ou
de prolonger tout engagement pour un mandat unique d’une durée maximale de
quatre ans.

Le Conseil des Membres fixe leurs conditions d’engagement en tenant compte
des conditions d’engagement applicables aux fonctionnaires homologues
d’organisations internationales similaires.

d) Le Directeur exécutif nomme le personnel conformément aux dispositions
énoncées dans le présent Accord et dans le Statut du personnel. Il s’assure que
toutes les nominations respectent les principes visés au paragraphe 4 b) du présent
article et fait rapport a ce sujet au Comité administratif et financier.

e) Le Directeur exécutif est le plus haut fonctionnaire du Conseil oléicole
international; il est responsable devant le Conseil des Membres de 1’exercice des
fonctions qui lui reviennent dans I’administration et le fonctionnement de 1*Accord.
Il exerce ses fonctions et prend les décisions de gestion collégialement avec les
hauts fonctionnaires conformément aux dispositions du Réglement intérieur.

f) Le Directeur exécutif, les hauts fonctionnaires et les autres membres du
personnel ne doivent exercer aucune activité lucrative dans 1'une quelconque des
diverses branches du secteur oléicole.

g) Dans I’exercice des fonctions qui leur sont conférées par le présent Accord,
le Directeur exécutif, les hauts fonctionnaires et le personnel ne sollicitent ni
n’acceptent d’instructions d’aucun membre ni d’aucune autorité extérieure au
Conseil oléicole international. IIs s’abstiennent de tout acte incompatible avec leur
situation de fonctionnaires internationaux responsables seulement envers le Conseil
des Membres. Les membres doivent respecter le caractére exclusivement



international des fonctions du Directeur exécutif, des hauts fonctionnaires et du
personnel et éviter de les influencer dans I'exercice de leurs fonctions.

Section 2
Fonctionnement du Conseil des membres

Article 8
Sessions du Conseil des Membres

1. Lec Conseil des Membres se réunit au siege du Conseil oléicole international a
moins qu’il n’en décide autrement. Si, sur I’invitation d’un membre, le Conseil des
Membres décide de se réunir ailleurs qu’au siége, ce membre prend a sa charge les
frais supplémentaires qui en résultent pour le budget du Conseil oléicole
international au-dela de ceux qu’entrainerait une session au siege.

2. Le Conseil des Membres se réunit en session ordinaire deux fois par an.

3. Le Conseil des Membres se réunit en session extraordinaire & tout moment a la
demande de :

a) Son président;
b) Trois membres au moins.

4. Les sessions sont annoncées au moins soixante jours avant la date de la
premicre séance en cas de session ordinaire et si possible trente jours mais pas
moins de vingt et un jours avant la date de la premiére séance en cas de session
extraordinaire. Les dépenses des délégations au Conseil des Membres sont a la
charge des membres concernés.

5. Tout membre peut, par notification écrite adressée au secrétariat exécutif avant
ou pendant une session ordinaire ou extraordinaire, autoriser un autre membre a
représenter ses intéréts et a exercer son droit de participer aux décisions pendant la
session en question du Conseil des Membres. Un membre ne peut représenter plus
d’un autre membre a une session du Conseil des Membres.

6. Toute partie tierce ou entité qui a I’intention d’adhérer au présent Accord et/ou
qui a un intérét direct pour les activités du Conseil oléicole international peut, de sa
propre initiative ou sur l’invitation du Conseil des Membres et avec I’accord
préalable de ce dernier, assister en qualité d’observateur a tout ou partie d’une ou de
sessions données du Conseil des Membres.



7. Les observateurs n’ont pas la qualit¢ de membres et n’ont ni pouvoir
décisionnel ni droit de vote.

Article 9
Quorum des sessions

1. Le quorum exigé pour une session ordinaire ou extraordinaire du Conseil des
Membres est vérifié une fois le jour de I’ouverture de la session. Il est constitué par
la présence ou la représentation conformément au paragraphe 5 de I’article 8 des
trois quarts au moins de I’ensemble des membres.

2. Si le quorum visé au paragraphe ci-dessus n’est pas atteint a4 la séance
d’ouverture de la session, le Président reporte la session de vingt-quatre heures. Le
quorum exigé pour ouvrir la session a la nouvelle heure indiquée par le Président est
constitué par la présence ou la représentation des deux tiers au moins de I’ensemble
des membres.

3. Le nombre effectif de membres nécessaire pour que le quorum soit atteint est le
nombre entier sans décimales résultant de I’application des proportions mentionnées
ci-dessus par rapport au nombre total de membres.

Article 10
Décisions du Conseil des Membres

1. Les décisions du Conseil des Membres sont prises par consensus. Toutes les
décisions prises en vertu du présent article le sont par les membres présents ou
représentés autorisés a voter conformément au paragraphe 6 de l'article 16. Les
membres s’engagent a faire tous les efforts pour résoudre par consensus toute
question en suspens.

2. Pour qu’une décision du Conseil des Membres soit adoptée, la présence ou la
représentation de 1a majorité au moins de I’ensemble des membres autoris€s a voter
conformément au paragraphe 6 de article 16 est requise.

3. Le consensus s’applique a toutes les décisions prises concernant :
. L’exclusion des membres, conformément a I’article 34;
. Les paragraphes 6 et 10 de I’article 16;

. Les amendements au présent Accord ou la fin dudit Accord, conformément a
Particle 32 et a I’article 36 respectivement;
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. La coopération avec les autres organisations, conformément au paragraphe 2
de P’article 12.

4. Pour les autres décisions, si le consensus n’est pas atteint dans un délai fixé par
le Président, la procédure ci-dessous s’applique.

a) Prise de décisions concernant les normes commerciales et les régles
d’exécution visées au paragraphe 1 c) de I’article 7

En régle générale, seules les décisions pour lesquelles un consensus a été atteint
au niveau voulu tel qu’établi par le Conseil oléicole international dans son
Reéglement intérieur sont soumises au Conseil des Membres pour adoption.

Dans le cas ou le consensus n’est pas atteint au niveau voulu conformément a la
procédure applicable, la décision est renvoyée au Conseil des Membres
accompagnée d’un rapport exposant les difficultés auxquelles le processus s’est
heurté et de toute recommandation appropriée.

Le Conseil des Membres s’efforce de prendre la décision en question par
consensus des membres présents ou représentés autorisés a voter conformément au
paragraphe 6 de I’article 16.

Si le consensus ne peut pas étre atteint, la décision est reportée a la session
ordinaire ou extraordinaire suivante.

Si a la session suivante le consensus n’est toujours pas atteint, la décision est
reportée si possible d’au moins vingt-quatre heures.

Si le consensus n’est pas atteint dans ce délai, la décision est considérée comme
adoptée a moins d’étre rejetée par un quart au moins des membres ou par un ou des
membres détenant un total d’au moins 100 quotes-parts de participation.

b) Toute autre décision non visée au paragraphe 4 a) ci-dessus
Si le consensus n’est pas atteint dans un délai fixé par le Président, les membres

sont appelés a voter conformément aux dispositions suivantes :

Toute décision est considérée comme adoptée lorsqu’elle a recueilli les voix de
la majorité au moins des membres représentant 86 % au moins des quotes-parts de
participation des membres conformément au paragraphe 1 du présent article.

5. Les procédures de vote et de représentation- visées dans le présent article ne
sont pas applicables aux membres qui ne répondent pas aux conditions visées &
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Iarticle 16 du présent Accord, a3 moins que le Conseil n'en décide autrement
conformément au méme article.

6. Le Conseil des Membres peut prendre des décisions sans tenir de session, par
un échange de correspondance entre le Président et les membres, sous réserve
qu’aucun membre, a 'exclusion de ceux qui sont redevables d’arriérés, ne fasse
objection & cette procédure. Les régles d’application de cette procédure de
consultation sont établies par le Conseil des Membres dans son Réglement intérieur.
Toute décision ainsi prise est communiquée & tous les membres par le secrétariat
exécutif dans les plus brefs délais et consignée dans le rapport final de la session
suivante du Conseil des Membres.

Article 11
Quotes-parts de participation

1. Les membres ont ensemble 1000 quotes-parts de participation. Les
participations sont égales aux contributions financiéres et aux droits de vote des
membres.

2. Les quotes-parts sont réparties entre les membres au prorata des données de
base de chaque membre, calculées au moyen de la formule suivante :

q=1/3 (pl +p2) + 1/3 (el + €2) + 1/3 (i1+i2)

Dans cette formule, les paramétres sont des moyennes exprimées en milliers de
tonnes métriques, la fraction de millier de tonnes métriques en sus du nombre entier
n’étant pas comptée. Il ne peut pas y avoir de fraction de quote-part.

q: Donnée de base utilisée pour le prorata des quotes-parts.

pl : Production moyenne d’huile d’olive des six derniéres campagnes
oléicoles.

p2 : Production moyenne d’olives de table des six derniéres campagnes
oléicoles, convertie en équivalent huile d’olive par un coefficient de
conversion de 16 %.

el : Moyenne des exportations (douanieres) d’huile d’olive des six derniéres
années civiles correspondant aux années indiquées comme fin des
campagnes oléicoles retenues pour le calcul de p1.

€2 : Moyenne des exportations (douaniéres) d’olives de table des six derniéres
années civiles correspondant aux années indiquées comme fin des
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campagnes oléicoles retenues pour le calcul de p2, convertie en équivalent
huile d’olive par un coefficient de conversion de 16 %.

il : Moyenne des importations (douaniéres) d’huile d’olive des six derniéres
années civiles correspondant aux années indiquées comme fin des
campagnes oléicoles retenues pour le calcul de p1.

12 : Moyenne des importations (douani€res) d’olives de table des six dernieres
années civiles correspondant aux années indiquées comme fin des
campagnes oléicoles retenues pour le calcul de p2, convertie en équivalent
huile d’olivé par un coefficient de conversion de 16 %.

3. Les quotes-parts initiales figureront a ’annexe A au présent Accord. Elles sont
fixées compte tenu de la moyenne des données pour les six derniéres campagnes
ol€icoles et années civiles pour lesquelles des données finales sont disponibles.

4. Aucun membre ne peut détenir moins de cinq quotes-parts de participation. Si le
résultat du calcul effectué est inférieur a cinq quotes-parts de participation pour un
membre, la quote-part de participation de ce membre est portée a cing et celles des
autres membres sont diminuées proportionnellement.

5. Le Conseil des Membres, a sa seconde session ordinaire de chaque année civile,
adopte les quotes-parts de participation calculées conformément aux dispositions du
présent article. Sans préjudice du paragraphe 6 du présent article, cette répartition
est en vigueur pour I’année suivante.

6. Lorsqu’un gouvernement au sens du paragraphe 2 de I’article 4 devient ou cesse
d’étre partie au présent Accord ou qu’un membre change de statut au sens du
paragraphe 8 de I’article 16, le Conseil des Membres redistribue, pour I’année
suivante, les quotes-parts de participation proportionnellement au nombre de
quotes-parts de participation détenues par chaque membre, sous réserve des
conditions fixées dans le présent article. En cas d’adhésions au présent Accord ou
de retraits dudit Accord pendant I’année en cours, la redistribution est effectuée
uniquement aux fins de vote.

Article 12
Coopération avec d’autres organisations

1. Le Conseil oléicole international peut prendre des dispositions pour procéder a
des consultations et coopérer avec 1’Organisation des Nations Unies et ses organes
spécialisés, en particulier la Conférence des Nations Unies sur le commerce et le
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développement, d’autres organisations intergouvernementales appropriées et
organisations internationales et régionales compétentes. Ces dispositions peuvent
comprendre des accords de collaboration avec des institutions a caractére financier
pouvant contribuer aux objectifs visés a I’article premier du présent Accord.

2. Tout accord de collaboration établi entre le Conseil oléicole international et les
organisations et/ou institutions internationales susmentionnées qui implique des
obligations importantes pour le Conscil oléicole international regoit I’approbation
préalable du Conseil des Membres conformément au paragraphe 3 de I’article 10.

3. L’application du présent article est régie par le Réglement intérieur'du Conseil
oléicole international.

Chapitre 1V
Comité des affaires administratives et financiéres

Article 13
Comité des affaires administratives et financieres

1. Le Conseil des Membres constitue un Comité des affaires administratives et
financieres composé d’au moins un représentant de chaque membre. Le Comité des
affaires administratives et financiéres se réunit au moins deux fois par an, avant
chaque session du Conseil des Membres.

2. Le Comité des affaires administratives et financiéres est chargé des fonctions
décrites dans le présent Accord ct dans le Réglement intérieur. Il est chargé en
particulier :

. D’examiner le programme de travail annuel du secrétariat exécutif relatif au
fonctionnement de I’institution, notamment en ce qui concerne le budget, les
régles financiéres, les régles internes et statutaires, avant de le présenter. pour
adoption au Conseil des Membres a sa seconde session ordinaire de 1’année civile;

. De superviser la mise en ccuvre des normes de contrble interne définies dans le
Réglement intérieur du Conseil oléicole international et le contréle de
I’application des dispositions financiéres visées dans le présent Accord;

. D’examiner le projet de budget annuel du Conseil oléicole international proposé
par le Directeur exécutif. Seul le projet de budget proposé par le Comité des
affaires administratives et financiéres est soumis au Conseil des Membres pour

adoption;
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. D’examiner et de soumettre chaque année les comptes de [’exercice financier
précédent au Conseil des Membres pour adoption a sa premiére session ordinaire
de I’année civile, ainsi que toute autre disposition ayant trait a des questions
financiéres ct administratives;

. De formuler des avis et des recommandations sur les questions liées a
I’application du présent Accord;

. D’examiner et de rendre compte au Conseil des Membres en ce qui concerne les
demandes d’adhésion de nouveaux membres ou le retrait d’un membre du Conseil
oléicole international;

. D’examiner le respect des principes visés a I'article 7 relatifs & la nomination du
personnel du secrétariat exécutif et d’autres questions relatives aux affaires
administratives et d’organisation.

3. Outre les fonctions énumérées dans le présent article, le Comité des affaires
administratives et financiéres exerce toute autre fonction qui lui est déléguée par le
Conseil dans son Réglement intérieur et/ou son réglement financier.

4. Le Conseil des Membres établit et adopte des régles détaillées dans son
Réglement intérieur pour I’application des présentes dispositions.

Chapitre V
Dispositions financiéres

Article 14
Budget

1. L’exercice financier coincide avec I’année civile.
2. Il existe un seul budget composé de deux chapitres :
. Chapitre I : Administration;

. Chapitre II : Activités, y compris en particulier la normalisation, la coopération
technique et la promotion.

Le Conseil des Membres décide, au besoin, de subdiviser les chapitres en
parties, en tenant compte des objectifs du Conseil oléicole international.

-

3. Le budget est financ€ par :

—15-



a) La cotisation de chaque membre, dont le montant est établi
proportionnellement aux quotes-parts fixées conformément a ’article 11 du présent
Accord;

b) Les subventions et les contributions volontaires des membres, qui sont
régies par des dispositions reprises dans une convention établie entre le Conseil
oléicole international et Je membre donateur;

c¢) Les dons de gouvernements et/ou d’autres sources;

d) Des contributions supplémentaires sous d’autres formes, y compris sous
forme de services, de matériel et/ou de personnel scientifique et technique pouvant
répondre aux besoins des programmes approuves;

¢) Toute autre recette.

4. Dans le cadre du développement de la coopération internationale, le Conseil
oléicole international s’attache & obtenir les concours financiers et/ou techniques
indispensables, dont peuvent disposer des organismes internationaux, régionaux ou
nationaux compétents, financiers ou autres.

Les montants ci-dessus sont affectés par le Conseil des Membres a son budget.

5. Les sommes du budget non engagées au cours d’une année civile peuvent étre
reportées sur les années civiles suivantes a titre de préfinancement du budget
comme précisé dans le réglement financier.

Article 15
Autres fonds

Outre le budget visé a I’article 14, le Conseil oléicole international peut étre
doté d’autres fonds dont I’objet, le fonctionnement et I’utilisation sont régis par le
Réglement intérieur.

Le Conseil des Membres peut également autoriser le secrétariat exécutif a gérer
les fonds de tiers. Les conditions et la portée d’une telle autorisation et les
obligations découlant de la gestion de tels fonds sont définies dans le réglement
financier.
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Article 16
Réglement des cotisations

1. A sa deuxiéme session de I’année civile, le Conseil des Membres détermine le
montant global du budget visé a P’article 14 du présent Accord, ainsi que la
cotisation qui doit étre versée par chaque membre pour ’année civile suivante.
Cette cotisation est calculée en fonction des quotes-parts de participation de chaque
membre telles qu’établies & I’article 11 du présent Accord.

2. Le Conseil des Membres fixe la cotisation initiale de tout membre qui devient
Partie au présent Accord aprés I’entrée en vigueur de celui-ci. Cette cotisation est
établie en fonction des quotes-parts de participation attribuées a ce membre,
conformément a I’article 11 du présent Accord, et de la période qui reste a courir
jusqu’a la fin de I’année. Le montant des cotisations qui doivent étre versées par les
autres membres pour I’exercice en cours reste inchangé.

3. Les cotisations sont payables en euros et sont exigibles le premier jour de
I’exercice, soit le 1" janvier de chaque année.

Les cotisations des membres pour I’exercice au cours duquel ils deviennent
membres du Conseil oléicole international sont exigibles a la date ou ils deviennent
membres.

4. Si, quatre mois aprés la date d’exigibilité des cotisations, un membre n’a pas
versé intégralement sa cotisation, le secrétariat exécutif écrit au membre concerné
dans les sept jours pour lui demander d’effectuer le paiement.

5. Si, a I’expiration d’un délai de deux mois a compter de la date de la demande du
secrétariat exécutif, le membre en question n’a toujours pas versé sa cotisation, son
droit de prendre part aux votes du Conseil des Membres est suspendu jusqu’au
versement intégral de la cotisation.

Les fonctions électives des représentants du membre concerné au sein du
Conseil des Membres, des comités et sous-comité et leur participation aux activités
financées par le Conseil oléicole international sont également suspendues pour
P’année suivante.

6. A sa premiére session ordinaire de I’année civile ou 4 la session extraordinaire
qui suit la date limite fixée pour le versement des cotisations, le Conseil des
Membres est informé du non-paiement par un membre de sa cotisation. Le Conseil
des Membres, a I’exception du membre redevable d’arriérés, peut, aprés avoir
entendu ce dernier et en prenant en considération sa situation particuliére, telle
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qu’une situation de conflit, de catastrophe naturelle ou des difficultés d’accés aux
services financiers internationaux, prendre toute autre décision par consensus. Le
Conseil des Membres peut adapter le programme de travail du secrétariat exécutif
compte tenu des cotisations effectivement versées par les membres.

7. Les dispositions des paragraphes 5 et 6 du présent article s’appliquent jusqu’au
versement intégral de sa cotisation par le membre concerné.

8. Apres deux années consécutives de cotisations impayées, le Conseil des
Membres peut décider, aprés avoir entendu le membre redevable d’arriérés, que
celui-ci cesse de jouir des droits que lui confére le qualité de membre mais qu’il
peut participer aux sessions cn qualité d’observateur au sens du paragraphe 7 de
I’article 8.

9. Tout membre qui se retire du présent Accord demeure tenu de s’acquitter de
toutes les obligations financiéres que lui impose ledit Accord et n’a droit a aucun
remboursement des cotisations financicres déja réglées.

10. Le Conseil des Membres ne peut en aucun cas décharger un membre des
obligations financiéres que lui impose le présent Accord. 11 peut décider par
consensus de rééchelonner les obligations financiéres des membres actuels et
anciens.

Article 17
Controle

1. Le contrdle financier du Conseil oléicole international est assuré par le Comité
des affaires administratives et financiéres.

2. Les états financiers du Conseil oléicole international concernant I’année civile
précédente, certifiés par un commissaire aux comptes indépendant, sont présentés
au Comité des affaires administratives et financiéres qui, aprés |’analyse des
comptes, soumet une opinion au Conseil des Membres a sa premiére session
ordinaire de I’année civile pour approbation et publication.

Dans le cadre du travail d’audit mentionné ci-dessus, le commissaire aux
comptes indépendant vérifie la conformité au réglement financier en vigueur ainsi
que le fonctionnement et I’efficacité des mécanismes internes de contréle existants
et enregistre le travail réalisé ct les incidents détectés dans un rapport annuel qui est
présenté au Comité des affaires administratives et financiéres.
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Le rapport du commissaire aux comptes indépendant est présenté au Conseil
des Membres & sa premiérc session ordinaire.

Le Conseil des Membres désigne le commissaire aux comptes indépendant qui
est chargé d’analyser les comptes annuels du Conseil oléicole international et de
rédiger le rapport mentionné ci-dessus conformément aux dispositions du réglement
financier et de ses modalités d’application.

3. En outre, 4 sa premiére session ordinaire de 1'année civile, le Conseil des
Membres examine et adopte le rapport financier qui couvre l’année civile
précédente et qui est relatif a :

. La vérification de la gestion des fonds, des actifs et de la trésorerie du Conseil
oléicole international;

. La régularité des opérations financiéres et leur conformité avec les dispositions
réglementaires, statutaires et budgétaires en vigueur.

4. Les controles cx-post des opérations sont assurés par le commissaire aux
comptes indépendant conformément aux dispositions du réglement financier.

5. Sur la base d’une analyse du risque, un minimum de trois membres peut
demander au Conseil Pautorisation d’effectuer des contréles des activités du
Conseil oléicole international afin de garantir le respect des régles en vigueur et des
principes de bonne gestion financiére et de transparence.

Les contréles sont réalisés en étroite collaboration avec les membres du
secrétariat exécutif du Conseil oléicole international conformément aux régles et
procédures visées dans le Réglement intérieur et dans le réglement financier du
Conseil oléicole international.

Le rapport correspondant est présenté au Conseil des Membres & la premiére
session ordinaire suivant I’achévement du rapport.

Article 18
Liquidation

1. En cas de dissolution et avant celle-ci, le Conseil des Membres prend les
mesures prévues au paragraphe 1 de I’article 35.

2. A I'expiration du présent Accord, les actifs du Conseil oléicole international et
toutes les sommes non engagées provenant des fonds visés a I’article 14 sont
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reverse€s aux membres au prorata du total de leurs quotes-parts de participation en
vigueur & ce moment.

Les contributions volontaires et les dons visés a I’article 14, ainsi que toutes les
sommes non engagées visées a 1’article 15 sont reversés aux membres, donateurs ou
tiers concernés.

Chapitre VI
Dispositions concernant la normalisation

Article 19
Dénominations et définitions des huiles d’olive, des huiles
de grignons d’olive et des olives de table

1. Les dénominations et définitions des huiles d’olive, des huiles de grignons
d’olive et des olives de table sont décrites aux annexes B et C du présent Accord.

2. Le Conseil des Membres peut décider d’apporter toute modification qu’il
estime nécessaire ou opportune aux dénominations et définitions des huiles, des
huiles de grignons d’olive et des olives de table données dans les annexes B et C du
présent Accord.

Article 20
Engagements des membres

T. Les membres du Conseil oléicole international s’engagent & appliquer dans leur
commerce international les dénominations fixées aux annexes B et C et encouragent
leur application dans leur commerce national.

2. Les membres s’engagent a supprimer tout emploi, dans leur commerce national
et international, de la dénomination « huile d’olive », seule ou en combinaison avec
d’autres termes, qui ne soit pas conforme au présent Accord. La dénomination
« huile d’olive » employée seule ne peut en aucun cas s’appliquer a I'huile de
grignons d’olive.

3. Le Conseil des Membres détermine des normes en matiérc de critéres de
qualité et de pureté applicables au commerce international des membres.

4. Les membres veillent a la protection sur leur territoire des indications
géographiques, au sens du paragraphe 1 de I’article 22 de I’Accord sur les aspects
des droits de propriété intellectuelle qui touchent au commerce (Accord sur les

-20 —



ADPIC), relatives aux produits visés par le présent Accord, conformément aux
reégles, procédures et engagements internationaux applicables, en particulier I’article
premier de I’Accord sur les ADPIC.

5. Les membres procédent, sur demande, a I’échange d’informations concernant
les indications géographiques protégées sur leur territoire, notamment en vue de
renforcer la protection juridique de ces indications contre toute pratique susceptible
d’altérer leur authenticité ou d’entacher leur réputation.

6. Les membres sont habilités a adopter des initiatives congues pour informer les
consommateurs des caractéristiques spécifiques des indications géographiques
protégées sur leur territoire et a en assurer la valorisation, conformément aux
dispositions légales applicables.

Article 21
Label de garantie internationale du Conseil
oléicole international

Le Conseil des Membres peut prévoir des dispositions pour }’application du
label de garantie internationale assurant le respect des normes internationales du
Conseil oléicole international. L’application du présent article et les dispositions de
contrdle sont définies dans le Réglement intérieur.

Chapitre VII
Dispositions générales

Article 22
Obligations générales

Les membres n’adoptent aucune mesure qui soit contraire aux obligations que
leur impose le présent Accord et aux objectifs généraux définis a I"article premier.

Article 23
Obligations financiéres des membres

Les obligations financiéres d’un membre a I’égard du Conseil ol€icole

international et des autres membres se limitent aux obligations qui découlent de
’article 16 concernant les cotisations aux budgets visés au méme article.
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Article 24
Aspects écologiques et environnementaux

Les membres tiennent diment compte de I’amélioration des pratiques a tous les
stades de la production de I"huile d’olive et des olives de table afin de garantir le
développement d’une oléiculture durable et s’engagent a mettre en cceuvre les
actions jugées nécessaires par le Conseil des Membres en vue d’améliorer ou de
résoudre les éventuels problémes rencontrés dans ce domaine.

Article 25
Information

Les membres s’engagent a rendre disponibles et & fournir au Conseil oléicole
international toutes les statistiques, les informations et la documentation nécessaires
a I’exercice des fonctions que lui confere le présent Accord et, en particulier, toutes
les informations dont il a besoin pour établir les bilans des huiles d’olive, des huiles
de grignons d’olive et des olives de table et pour connaitre la politique olé€icole
nationale des membres.

Article 26
Différends et réclamations

1. Tout différend relatif a I’interprétation ou a I’application du présent Accord,
qui n’est pas réglé par voie de négociation, est, & la demande d’un ou plusieurs
membres partics au différend, déféré au Conseil des Membres qui prend une
décision en I’absence du ou des membres concernés, apres avis, s’il y a lieu, d’une
commission consultative dont la composition et les modalités de fonctionnement
sont fixées par le Réglement intérieur.

2. L’avis motivé de la commission consultative est soumis au Conseil des
Membres, qui tranche en tous cas le différend aprés avoir pris en considération tous
les éléments d’information utiles.

3. Toute plainte pour manquement par un membre, le Président ou le Vice-
Président agissant en qualité de Président aux obligations que lui impose le présent
Accord est déférée au Conseil des Membres a la demande du membre auteur de la
plainte. Le Conseil des Membres prend une décision en ’absence de la partie ou des
parties en question, aprés consultation des parties intéressées et aprés avis, s’il y a
lieu, de la commission consultative visée au paragraphe 1 du présent article. Les
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conditions d’application de ce paragraphe seront précisées dans le Reéglement
intérieur.

4. Si le Conseil des Membres constate qu’un membre a manqué aux obligations
découlant du présent Accord, il peut soit lui imposer des sanctions allant d’un
simple avertissement a la suspension du droit de participer aux décisions du Conseil
des Membres jusqu’a ce que ledit membre se soit acquitté de ses obligations, soit
I’exclure de I’Accord conformément a la procédure prévue a I’article 34. Le
membre en question a le droit de recourir en derniére instance a la Cour
internationale de Justice.

5. Si le Conseil des Membres considére que le Président ou le Vice-Président
agissant en qualité de Président ne s’est pas acquitté de ses tiches conformément au
présent Accord ou au Réglement intérieur, il peut décider, a la demande de 50 % au
moins des membres présents, de suspendre temporairement, soit pour une session
soit pour une durée plus longue, les pouvoirs et fonctions qui sont conférés au
Président ou au Vice-Président dans le présent Accord ou dans le Réglement
intérieur et nommer son remplagant parmi les membres du Conseil. L’application du
présent paragraphe est précisée dans le Réglement intérieur.

6. En cas de différends relatifs a des transactions portant sur des huiles d’olive,
des huiles de grignons d’olive ou des olives de table, le Conseil oléicole
international peut faire des recommandations appropriées aux membres en ce qui
concerne la constitution et le fonctionnement d’un bureau de conciliation et
d’arbitrage international chargé du traitement de tels différends.

Article 27
Dépositaire

Le Secrétaire général de 1’Organisation des Nations Unies est désigné
dépositaire du présent Accord.

Article 28
Signature, ratification, acceptation et approbation

1. Le présent Accord sera ouvert & la signature des gouvernements invités a la
Conférence des Nations Unies pour la négociation d’un accord destiné a succéder a
I’ Accord international de 2005 sur I’huile d’olive et les olives de table, au Siége de
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I’Organisation des Nations Unies & partir du 1% janvier 2016 et jusqu’au 31
décembre 2016.

2. Le présent Accord est sujet a ratification, acceptation ou approbation par les
gouvernements signataires conformément & leur procédure constitutionnelle.

3. Tout gouvernement visé au paragraphe 3-de I’article 4 peut :

a) Lors de la signature du présent Accord, déclarer par écrit que cette
signature exprime son consentement a étre lié par I’Accord (signature définitive); ou

b) Apres la signature du présent Accord, le ratifier, I’accepter ou l*approuver
cn déposant un instrument a.cet effet aupres du dépositaire.

4. Les instruments de ratification, d’acceptation ou d’approbation seront déposés
aupres du dépositaire.

Article 29
Adhésion

1. Le présent Accord est ouvert a ’adhésion de tout gouvernement tel que défini
au paragraphe 3 de I’article 4, qui peut y adhérer aux conditions déterminées par le
Conseil des Membres, qui comprennent en particulier le nombre de quotes-parts de
participation et un délai pour le dépét des instruments d’adhésion. Ces conditions
sont transmises au Conseil des Membres par le dépositaire. La procédure rclative a
I’ouverture du processus d’adhésion, les négociations d’adhésion et les dispositions
correspondantes sont définies par le Conseil des Membres dans le Réglement
intérieur.

2. Lorsque les négociations d’adhésion précisées dans le Réglement intérieur sont
conclues, le Conseil des Mecmbres prend une décision concernant I’adhésion
conformément a la procédure prévue a I'article 10.

3. Au moment de I’adhésion, la Partie contractante figure dans ’annexe A du
présent Accord, avec indication des quotes-parts de participation dont elle dispose
telles que définies dans les conditions d’adhésion.

4. L’adhésion se fait par le dépdét d’un instrument d’adhésion auprés du
dépositaire. Les instruments d’adhésion doivent indiquer que le gouvernement
accepte toutes les conditions fixées par le Conseil oléicole international.
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Article 30
Notification d’application a titre provisoire

1. Un gouvernement signataire qui a l'intention de ratifier, d’accepter ou
d’approuver le présent Accord ou un gouvernement pour lequel le Conseil des
Membres a fixé des conditions d’adhésion mais qui n’a pas encore pu déposer son
instrument peut a tout moment notifier au dépositaire qu’il appliquera le présent
Accord a titre provisoire soit quand celui-ci entrera en vigueur conformément a
I’article 31 soit, s’il est déja-en vigueur, & une date spécifiée.

2. Un gouvernement qui a notifié¢, conformément au paragraphe 1 du présent
article, qu’il appliquera a titre provisoire le présent Accord quand celui-ci entrera en
vigueur ou, s’il est déja en vigueur, & une date spécifiée, est, dés lors, Partie
contractante. Il reste Partie contractante jusqu’a la date du dép6t de son instrument
de ratification, d’acceptation, d’approbation ou d’adhésion.

Article 31
Entrée en vigueur

1. Le présent Accord entrera en vigueur le 1 janvier 2017 a condition que au
moins cinq Parties contractantes, figurant parmi celles mentionnées a ’annexe A au
présent Accord et représentant au moins 80 % des quotes-parts de participation sur
le total des 1 000 quotes-parts de participation, I'auront signé définitivement ou
I’auront ratifié, accepté ou approuvé, ou y auront adhéré.

2. Si, au 1% janvier 2017, le présent Accord n’est pas entré en vigueur
conformément au paragraphe 1 du présent article, il entrera en vigueur 3 titre
provisoire si, a cette date, des Parties contractantes remplissant les conditions en
mati¢re de pourcentage visées au paragraphe 1 du présent article l'ont signé
définitivement ou I’ont ratifié, accepté ou approuvé, ou ont notifié au dépositaire
qu’elles I"appliqueront a titre provisoire.

3. Si, au 31 décembre 2016, les conditions d’entrée en vigueur visées au
paragraphe 1 ou au paragraphe 2 du présent article ne sont pas remplies, le
dépositaire invitera les Parties contractantes qui auront signé définitivement le
présent Accord ou I’auront ratifié, accepté ou approuvé, ou qui lui auront notifié
qu’elles ’appliqueront a titre provisoire, a décider si le présent Accord entrera en
vigueur entre elles  titre provisoire ou définitif, en totalité ou en partie, a la date
qu’elles pourront fixer.
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4. Pour toute Partie contractante qui dépose un instrument de ratification,
d’acceptation, d’approbation ou d’adhésion aprés I’entrée en vigueur dudit Accord,
le présent Accord entrera en vigueur a la date de ce dépot.

Article 32
Amendements

1. Le Conseil oléicole international peut, par I'intermédiaire du Conseil des
Membres, amender le présent Accord par conscnsus.

2. Le Conseil des Membres fixe la date a laquelle les membres doivent avoir
notifié au dépositaire leur acceptation de I’amendement en question.

3. L’amendement entre en vigueur quatre-vingt-dix jours aprés que le dépositaire
a regu notification de son acceptation par tous les membres. Si cette condition n’est
pas remplie a la date fixée par le Conseil des Membres conformément au paragraphe
2 du présent article, I’amendement est réputé retiré.

4.  Les mises a jour de la liste des Parties contractantes figurant a I’annexe A en
application du paragraphe 5 de I'article 11 ne sont pas considérées, aux fins du
présent article, comme des amendements.

Article 33
Retrait

1. Tout membre peut se retirer du présent Accord & tout moment aprés I’entrée en
vigueur de celui-ci, en notifiant son retrait par écrit au dépositaire. Le membre
informe simultanément, par €crit, le Conseil oléicole international de sa décision.

2. Le retrait effectué en vertu du présent article prend effet quatre-vingt-dix jours
aprés que le dépositaire en a regu notification.

Article 34
Exclusion

Sans préjudice de I’article 26, si le Conseil des Membres conclut qu’un membre
a manqué aux obligations que lui impose le présent Accord et s’il détermine en
outre que ce manquement entrave sérieusement le fonctionnement dudit Accord, il
peut, par une décision motivée des autres membres, prise par consensus et en
I’absence du membre concerné, exclure ce membre du présent Accord. Le Conseil
oléicole international notifie immédiatement sa décision au dépositairc. Le membre
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concerné cesse d’étre Partie au présent Accord trente jours aprés la date de la
décision du Conseil des Membres. Aucune nouvelle obligation financiére ne
surviendra aprés la date de la décision d’exclure ce membre.

Article 35
Liquidation des comptes

1. Le Conseil des Membres procede a la liquidation des comptes de la maniére
qu’il juge équitable, en tenant compte de tous les engagements comportant des
conséquences juridiques pour le Conseil oléicole international et qui auraient des
répercussions sur les cotisations d’un membre qui s’est retiré du présent Accord ou
qui a été exclu du Conseil oléicole international ou qui a de toute autre maniére
cessé d’étre Partie au présent Accord, ainsi que du temps nécessaire pour permettre
une transition adéquate, en particulier lorsqu’un terme doit étre mis a ces
engagements.

Nonobstant les dispositions de I’alinéa ci-dessus, ce membre est tenu de régler
toute somme qu’il doit au Conseil oléicole international au titre de la période durant
laquelle il a été membre.

2. A la fin du présent Accord, un membre se trouvant dans la situation visée au
paragraphe 1 n’a droit a aucune part du produit de la liquidation ni des autres avoirs
du Conseil oléicole international; aucune partie du déficit éventuel du Conseil
oléicole international ne peut non plus lui étre imputée.

Article 36
Durée, prorogation et fin

1. Le présent Accord reste en vigueur jusqu’au 31 décembre 2026.

2. Le Conseil des Membres peut proroger lé présent Accord. Le Conseil des
Membres notifie cette prorogation au dépositaire. Tout membre qui n’accepte pas
une telle prorogation du présent Accord en informe le Conseil oléicole international
et cesse d’étre partie audit Accord a compter du début de la période de prorogation.

3. Si, avant le 31 décembre 2026 ou avant I’expiration d’une période de
prorogation décidée par le Conseil des Membres, un nouvel accord a été négoci€ par
celui-ci mais n’est pas encore entré en vigueur a titre provisoire ou définitif, le
présent Accord demeure en vigueur pour une durée maximale de douze mois au-dela
de sa date d’expiration jusqu’a ’entrée en vigueur du nouvel accord.
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4. Le Conseil des Membres peut décider de mettre fin au présent Accord par
consensus. Les obligations des membres subsistent jusqu’a la date de fin fixée par le
Conseil des Membres.

5. Nonobstant I’expiration ou la fin du présent Accord, le Conseil oléicole
international continue d’exister aussi longtemps qu’il le faut pour procéder a sa
liquidation, y compris la liquidation des comptes, et a pendant cette période les
pouvoirs et fonctions qui peuvent lui étre nécessaires a ces fins.

6. Le Conseil oléicole international notifie au dépositaire toute décision prise en
application du présent article.

Article 37
Réserves

Aucune des dispositions du présent Accord ne peut faire I’objet de réserves.

EN FOI DE QUOI les soussignés, diment autorisés a cet effet, ont apposé leur
signature sur le présent Accord aux dates indiquées.

FAIT & Genéve, le 9 octobre 2015, les textes du présent Accord, cn langues
anglaise, arabe, espagnole et frangaise, faisant également foi.
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Annexe A
Quotes-parts de participation au budget de I’Organisation
établies conformément a ’article 11
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Annexe B
Dénominations et définitions des huiles d’olive
et des huiles de grignons d’olive

Les dénominations des huiles d’olive et des huiles de grignons d’olive sont
données ci-aprés, avec la définition correspondante pour chaque dénomination :

1. Huiles d’olive

A. Huiles d’olive vierges : huiles obtenues a partir du fruit de I’olivier (Olea
europaea L.) uniquement par des procédés mécaniques ou d’autres procédés
physiques dans des conditions, thermiques notamment, qui n’entrainent pas
Ialtération de I'huile, et n’ayant subi aucun traitement autre que le lavage, la
décantation, la centrifugation et la filtration. Elles font 1’objet du classement et des
dénominations ci-apres :

a)

b)

Huiles d’olive vierges propres a la consommation en I°état :

i) Huile d’olive vierge extra : huile d’olive vierge dont les caractéristiques
physico-chimiques et organoleptiques correspondent a la norme
commerciale du Conseil oléicole international prévue pour cette catégorie;

ii) Huile d’olive vierge : huile d’olive vierge dont les caractéristiques
physico-chimiques et organoleptiques correspondent & la norme
commerciale du Conseil oléicole international prévue pour cette catégorie;

iii) Huile d’olive vierge courante: huile d’olive vierge dont les
caractéristiques physico-chimiques et organoleptiques correspondent a
celles 4 la norme commerciale du Conseil oléicole international prévue
pour cette catégorie!;

Huiles d’olive vierges nécessitant un traitement avant leur consommation :

i) Huile d'olive vierge lampante: huile d’olive vierge dont Iles
caractéristiques physico-chimiques et organoleptiques correspondent a la
norme commerciale du Conseil oléicole international prévue pour cette
catégorie. Elle est destinée au raffinage en vue de son utilisation pour la
consommation humaine ou destinée a des usages techniques.

! Ce produit ne peut étre vendu directement aux consommateurs que si le pays de vente au détail
’autorise. Si ce n’est pas le cas, la désignation de ce produit devra étre conforme aux dispositions
légales du pays concerné.
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B. Huile d’olive raffinée : huile d’olive obtenue par le raffinage d’huiles d’olive
vierges, dont les caractéristiques physico-chimiques et organoleptiques
correspondent & la norme commerciale du Conseil oléicole international prévue
pour cette catégoriez.

C. Huile d’olive constituée par un coupage d’huile d’olive raffinée et d’huiles
d’olive vierges : huile consistant en un coupage d’huile d’olive raffinée et d’huiles
d’olive vierges propres a la consommation en I’état, dont les caractéristiques
physico-chimiques correspondent a la norme commerciale du Conseil oléicole
international prévue pour cette catégorie.

II. L’huile de grignons d’olives

est I’huile obtenue par traitement des grignons d’olive aux solvants ou d’autres
procédés physiques des grignons d’olive, a I'exclusion des huiles obtenues par
des procédés de réestérification et de tout mélange avec des huiles d’autre
nature. elle fait I’objet des dénominations ci-apres :

A. Huile de grignons d’olive brute: huile de grignons d’olive dont les
caractéristiques physico-chimiques correspondent a la norme commerciale du
Conseil oléicole international prévue pour cette catégorie. Elle est destinée au
raffinage en vue de son utilisation pour la consommation humaine ou destinée a des
usages techniques.

B. Huile de grignons d’olive raffinée : huile obtenue par le raffinage de I’huile de
grignons d’olive brute, dont les caractéristiques physico-chimiques correspondent a
la norme commerciale du Conseil oléicole international prévue pour cette
catégoriez.

C. Huile de grignons d’olive constituée par un coupage d’huile de grignons
d’olive raffinée et d’huiles d’olive vierges : huile consistant en un coupage d’huile
de grignons d’olive raffinée et d’huiles d’olive vierges propres a la consommation
en l'état, dont les caractéristiques physico-chimiques correspondent 4 la norme

2 Ce produit ne peut étre vendu directement aux consommateurs que si le pays de vente au déiail

’autorise.
3 L’huile de grignons d’olive ne peut étre vendue sous la désignation ou la définition d’« huile

d’olive ».

—-3] -



commerciale du Conseil oléicole international prévue pour cette catégorie. Elle ne
peut en aucun cas étre appelée « huile d’olive ».

—32_



Annexe C
Types et définitions des olives de table

Les olives de table sont classées dans I’un des types ci-aprés :

i) Olives vertes : fruits récoltés au cours du cycle de maturation, avant la
véraison, au moment ol ils ont atteint leur taille normale. Leur coloration peut
varier du vert au jaune paille;

ii) Olives tournantes : fruits récoltés avant compléte maturité, a la véraison.
Leur coloration peut varier du rose au rose vineux ou brun;

iii) Olives noires : fruits récoltés au moment ou ils ont atteint leur compléte
maturité, ou peu avant. Leur coloration peut varier du noir rougeétre au chétain
foncé, en passant par le noir violacé, le violet foncé et le noir olivétre.

Les préparations commerciales des olives de table, y compris dans certains
types de transformation, sont régies par les normes commerciales en vigueur du
Conseil oléicole international.
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Capitulo I
Objetivos generales
Articulo 1
Objetivos del Convenio
1. En materia de normalizacion e investigacion

* Lograr la uniformizacion de la legislacion nacional e internacional
relativa a las caracteristicas fisicoquimicas y organolépticas de los
aceites de oliva, los aceites de orujo de oliva y las aceitunas de
mesa para evitar los obstaculos al comercio.

* Realizar actividades de cooperacion en materia de analisis
fisicoquimico y organoléptico para mejorar el conocimiento de las
caracteristicas de composicion y calidad de los productos oleicolas,
con miras a consolidar normas internacionales que permitan:

. El control de la calidad de los productos;
. El comercio internacional y el desarrollo de este;
. La proteccion de los derechos del consumidor;

. La prevencidn de practicas fraudulentas, engafiosas y de
adulteracion.

- Fortalecer el papel del Consejo Oleicola Internacional como foro
por excelencia para la comunidad cientifica internacional en la
esfera de las aceitunas y el aceite de oliva.

+ Coordinar los estudios y la investigacion sobre las cualidades
nutricionales y las demas propiedades intrinsecas del aceite de
oliva y de las aceitunas de mesa.

« Facilitar el intercambio de informacidn sobre las corrientes
comerciales internacionales.

2. En materia de cultivo del olivo, tecnologia oleicola y cooperacion
técnica
- Promover la cooperacion técnica y la investigacion y el desarrollo
en el sector oleicola alentando la colaboracion entre érganos y
entidades publicos y privados, tanto nacionales como
internacionales;

« Realizar actividades para identificar, preservar y utilizar las fuentes
genéticas de los olivos;

« Estudiar la interaccion entre la oleicultura y el medio ambiente, en
particular con miras a promover la conservacion de este y la



produccion sostenible, y velar por el desarrollo integrado y
sostenible del sector;

» Fomentar la transferencia de tecnologia mediante la formacién en
los aspectos relacionados con el sector oleicola, organizando
actividades a nivel nacional, regional e internacional;

* Promover la proteccién de las indicaciones geograficas de los
productos oleicolas, de conformidad con los correspondientes
acuerdos internacionales en que sean partes los miembros;

» Alentar el intercambio de informacidn y de experiencias sobre
practicas fitosanitarias en el cultivo del olivo.

En materia de promocion de los productos oleicolas, divulgacion de
informacion y economia oleicola

+ Potenciar el papel del Consejo Oleicola Internacional como centro
mundial de documentacion e informacion sobre el olivo y sus
productos y como foro de encuentro del conjunto de operadores del
sector;

« Promover el consumo de productos oleicolas, la expansion del
comercio intermacional del aceite de oliva y las aceitunas de mesa,
y la informacién relativa a las normas comerciales del Consejo
Oleicola Internacional;

« Apoyar las actividades internacionales y regionales que fomenten
la divulgacién de informacidn cientifica general sobre las
propiedades nutricionales, de salud y de otro tipo del aceite de
oliva y de las aceitunas de mesa con miras a informar mejor a los
consumidores;

- Examinar los balances mundiales del aceite de oliva, los aceites de
orujo de oliva y las aceitunas de mesa, realizar estudios y proponer
las medidas pertinentes;

- Divulgar analisis y datos econdmicos sobre el aceite de oliva y las
aceitunas de mesa y brindar a los miembros los indicadores
necesarios para facilitar el buen funcionamiento de los mercados de
productos oleicolas;

» Dar a conocer y utilizar los resultados de los programas de
investigacion y desarrollo relativos a la oleicultura y estudiar su
posible aplicacién para incrementar la eficiencia productiva.

2.



Capitulo II
Definiciones
Articulo 2
Definiciones a los efectos del presente Convenio

1. Por “Consejo Oleicola Internacional” se entiende la organizacion
internacional a que se refiere el articulo 3, parrafo 1, establecida al objeto de aplicar
las disposiciones del presente Convenio.

2. Por “Consejo de Miembros” se entiende el 6rgano de decision del
Consejo Oleicola Internacional.

3. Por “Parte Contratante” se entiende un Estado, un Observador
Permanente en la Asamblea General de las Naciones Unidas, la Union Europea o
una organizacion intergubernamental, segiin lo previsto en el articulo 4, parrafo 3,
que haya consentido en obligarse por el presente Convenio.

4. Por “miembro” se entendera una Parte Contratante segun la definicién
precedente.

5. Por “aceite de oliva” se entiende el aceite procedente inicamente del
fruto del olivo (Olea europaea L.}, con exclusién del aceite obtenido mediante
disolventes o por procedimientos de reesterificacion y de toda mezcla con aceites de
otra naturaleza. Abarcara las siguientes denominaciones: aceite de oliva virgen
extra, aceite de oliva virgen, aceite de oliva virgen corriente, aceite de oliva virgen
lampante, aceite de oliva refinado y aceite de oliva compuesto de aceite de oliva
refinado y aceites de oliva virgenes.

6.  Por “aceite de orujo de oliva” se entiende el aceite obtenido por
tratamiento con disolventes u otros procedimientos fisicos de los orujos de oliva,
con exclusién de los aceites obtenidos mediante procedimientos de reesterificacion
y de toda mezcla con aceites de otra naturaleza. Abarcara las siguientes
denominaciones: aceite de orujo de oliva crudo, aceite de orujo de oliva refinado y
aceite de orujo de oliva compuesto de aceite de orujo de oliva refinado y de aceites
de oliva virgenes.

7.  Por “aceitunas de mesa” se entiende el producto preparado a partir de
los frutos sanos de variedades de olivo cultivado, elegidas por su produccion de
frutos particularmente aptos para el aderezo, sometidos a tratamientos u operaciones
pertinentes y ofrecidos al comercio y al consumo final.

8. Por “productos oleicolas” se entiende todos los productos oleicolas
comestibles, en particular los aceites de oliva, los aceites de orujo de oliva y las
aceitunas de mesa.

9. Por “subproductos oleicolas” se entiende en particular los productos

derivados de la poda del olivo y de la industria de los productos oleicolas, asi como
los resultantes de aprovechamientos alternativos de los productos del sector.
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10.  Por “campafia oleicola” se entiende el periodo comprendido entre el ]
de septiembre del aiio n y el 31 de agosto del afio n+1 para las aceitunas de mesa y
el periodo comprendido entre el 1 de octubre del afio » y el 30 de septiembre del
afio n+1 para el aceite de oliva. En el caso del hemisferio sur ese periodo
corresponde al ano civil n para las aceitunas de mesa y el aceite de oliva.

11.  Por “normas comerciales” se entiende las normas aprobadas por el
Consejo Oleicola Internacional, a través del Consejo de Miembros, aplicables a los
aceites de oliva, los aceites de orujo de oliva y las aceitunas de mesa.

Capitulo I
Disposiciones institucionales
Seccién 1
Institucién, 6rganos, funciones, privilegios e inmunidades
Articulo 3
Estructura y sede del Consejo Oleicola Internacional
1. ElConsejo Oleicola Internacional ejercera sus funciones por mediacion
de los érganos siguientes:

a) El Consejo de Miembros;
b)  El Presidente y el Vicepresidente;

¢)  ElComité de Asuntos Administrativos y Financieros y demds comités y
subcomités;

d)  Lasecretaria ejecutiva.

2. ElConsejo Oleicola Internacional tendra su sede en Madrid (Espafia),
durante la vigencia del presente Convenio, a menos que el Consejo de Miembros
decida lo contrario.

Articulo 4
Miembros del Consejo Oleicola Internacional

1.  Cada Parte Contratante que se adhiera serd miembro del Consejo
Oleicola Internacional en la medida en que acepte obligarse por el presente
Convenio.

2. Cada miembro contribuira a los objetivos previstos en el articulo 1 del
presente Convenio.

3. Enel presente Convenio, se entendera que el término “Gobierno” se
refiere al representante de un Estado, un Observador Permanente en la Asamblea
General de las Naciones Unidas, la Unién Europea y cualquier organizacién
intergubernamental que tenga competencias similares en lo que respecta a la
negociacion, la firma, la celebracion, la ratificacion y la aplicacién de convenios
interacionales, en particular de convenios sobre productos basicos.



Articulo 5
Privilegios e inmunidades

1. ElConsejo Oleicola Internacional tendra personalidad juridica. En
particular, tendra capacidad para contratar, adquirir y enajenar bienes muebles e
inmuebles y para litigar. No estara facultado para tomar fondos en préstamo.

2. La condicion juridica, los privilegios y las inmunidades del Consejo
Oleicola Internacional, de su Director Ejecutivo, de sus funcionarios superiores y de
los demas miembros del personal, de los expertos y de los delegados que estén en el
territorio del Gobierno anfitrién en el ejercicio de sus funciones se regiran por el
acuerdo de sede celebrado entre el Gobierno anfitrion y el Consejo Oleicola
Internacional.

3. Siempre que su legislacién lo permita, el Gobierno del Estado en que se
encuentre la sede del Consejo Oleicola Internacional eximira de impuestos las
remuneraciones abonadas por este a su personal y los haberes, ingresos y demas
bienes del Consejo Oleicola Internacional.

4.  El Consejo Oleicola Internacional podré celebrar con uno o varios
miembros aquellos acuerdos en relacion con los privilegios e inmunidades que
puedan ser necesarios para la buena aplicacion del presente Convenio.

Articulo 6
Composicion del Consejo Oleicola Internacional

1. ElConsejo Oleicola Internacional estara integrado por todos los
miembros del Consejo Oleicola Internacional.

2. Cada miembro designara a su representante en el Consejo Oleicola
Internacional.

Articulo 7
Facultades y funciones de los érganos
1. El Consejo de Miembros

a) El Consejo de Miembros se compondra de un delegado por miembro.
Cada miembro podra nombrar ademas uno o varios suplentes y uno o varios
asesores de su delegado.

El Consejo de Miembros es la maxima autoridad y el érgano de decision del
Consejo Oleicola Internacional y ejercera-las facultades y funciones necesarias para
la ejecucion de las disposiciones del presente Convenio.

b)  El Consejo de Miembros se encargara de aplicar las disposiciones del
presente Convenio. A tal fin, adoptara decisiones y formulara recomendaciones, a
menos que las atribuciones o funciones correspondientes sean explicitamente
otorgadas al Director Ejecutivo.
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Toda decision o recomendacion adoptada de conformidad con el Convenio
Internacional antecesor del presente Convenio y que siga siendo de aplicacion en el
momento de la entrada en vigor del presente Convenio seguird siendo aplicada a
menos que sea contraria a las disposiciones de este o que sea derogada por el
Consejo de Miembros.

¢) A fin de aplicar el presente Convenio, el Consejo de Miembros
adoptara, con arreglo a lo dispuesto en el presente Convenio:

1) Un Reglamento Interno;
ii)  Unreglamento financiero;

i) Un estatuto del personal que tenga en cuenta las disposiciones que se

aplican a los funcionarios de organizaciones intergubernamentales similares;
iv)  Un organigrama con la descripcion de las distintas funciones;

v)  Otros procedimientos necesarios para el funcionamiento del Consejo
Oleicola Internacional.

d)  El Consejo de Miembros aprobara y publicara un informe anual sobre
sus actividades y sobre la aplicacion del Convenio, asi como todos los informes,
estudios y demas documentos que estime 1itiles y necesarios.

2. Presidente y Vicepresidente

a)  El Consejo de Miembros elegira un Presidente y un Vicepresidente por
un periodo de un afio entre las delegaciones de los miembros. En el caso de que la
Presidencia o la Vicepresidencia recayeran en el jefe de delegacion, el derecho de
este a participar en las decisiones del Consejo de Miembros sera ejercido por otro
miembro de su delegacion.

b)  Sin perjuicio de las atribuciones o funciones otorgadas al Director
Ejecutivo en el presente Convenio o con arreglo a este, el Presidente presidira las
reuniones del Consejo de Miembros, dirigira las deliberaciones con miras a facilitar
el proceso de decision y ejercera las demas responsabilidades y funciones conexas
definidas en el presente Convenio y/o especificadas con mayor precision en el
Reglamento.

c)  El Presidente rendira cuentas al Consejo de Miembros en el ejercicio de
sus funciones.

d)  El Vicepresidente sustituira al Presidente en su ausencia y tendra las
mismas atribuciones y los mismos deberes que el Presidente cuando deba
sustituirlo.

e)  El Presidente y el Vicepresidente no seran remunerados. En caso de
ausencia temporal simultdnea del Presidente y del Vicepresidente, o en caso de
ausencia permanente de uno de ellos o de ambos, el Consejo de Miembros elegira,
entre las delegaciones de los miembros, nuevos titulares de estas funciones, con
caracter temporal o permanente segun el caso.



3.  Comité de Asuntos Administratives y Financieros, otros comités y
subcomités

Con miras a facilitar la labor del Consejo de Miembros, se habilitara al
Consejo para constituir, ademas del Comité de Asuntos Administrativos y
Financieros a que hace referencia el articulo 13 del Convenio, cualquier otro comité
y subcomité que estime necesarios para que le ayuden en el desempeiio de las
funciones que le asigna el presente Convenio.

4.  Secretaria ejecutiva

a)  El Consejo Oleicola Internacional tendra una secretaria ejecutiva
compuesta de un Director Ejecutivo, de funcionarios superiores y del personal
necesario para llevar a cabo las tareas que emanan del presente Convenio. Las
funciones del Director Ejecutivo y de los funcionarios superiores se regiran por el
Reglamento Interno que definira, en particular, las tareas que tendran
encomendadas.

b)  La consideracién primordial que se tendra en cuenta al nombrar el
personal de la secretaria ejecutiva sera la necesidad de asegurar el mas alto grado de
eficiencia, competencia e integridad. El personal de la secretaria ejecutiva, en
particular el Director Ejecutivo, los funcionarios superiores y el personal directivo
intermedio, seran nombrados con arreglo al principio de alternancia proporcionada
entre los miembros y de equilibrio geografico.

¢)  El Consejo de Miembros nombrari al Director Ejecutivo y a los
funcionanos superiores por un periodo de cuatro afios. El Consejo de Miembros
podra decidir, de conformidad con lo dispuesto en el articulo 10, parrafo 4 b),
renovar o prorrogar cualquier nombramiento por un periodo no superior a cuatro
anos.

El Consejo de Miembros fijara sus condiciones de contratacion teniendo en
cuenta las que se aplican a los funcionarios de igual categoria de organizaciones
intergubemamentales similares.

d)  El Director Ejecutivo nombrara al personal de conformidad con lo
dispuesto en el presente Convenio y en el estatuto del personal. El Director
Ejecutivo velara por que todos los nombramientos se ajusten a los principios
consagrados en el parrafo 4 b) del presente articulo e informara al respecto al
Comité de Asuntos Administrativos y Financieros.

e)  El Director Ejecutivo sera el funcionario superior de mas alto rango del
Consejo Oleicola Internacional y rendira cuentas al Consejo de Miembros acerca
del desempeiio de las funciones que le incumben en la administracion y la
aplicacion del Convenio. El Director Ejecutivo ejercera sus funciones y tomara las
decisiones relacionadas con la gestion de forma colegiada con los funcionarios
superiores, con arreglo a lo dispuesto en el Reglamento Interno.
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f)  Ni el Director Ejecutivo ni los funcionarios superiores ni ningin
miembro del personal podran tener actividad lucrativa alguna en ninguna de las
ramas del sector oleicola.

g)  Enel desempefio de las funciones que les incumban conforme al
presente Convenio, el Director Ejecutivo, los funcionarios superiores y el personal
no solicitaran ni recibiran instrucciones de ningiin miembro ni de ninguna autoridad
ajena al Consejo Oleicola Intemnacional. Se abstendran de actuar en forma alguna
que sea incompatible con su condicién de funcionarios internacionales responsables
unicamente ante el Consejo de Miembros. Los miembros respetaran el caracter
exclusivamente internacional de las funciones del Director Ejecutivo, de los
funcionarios superiores y del personal, y no trataran de influir en ellos en el
desempeiio de las mismas.

Seccién 2
Funcionamiento del Consejo de Miembros
Articulo 8
Reuniones del Consejo de Miembros

I.  ElConsejo de Miembros se reunira en la sede del Consejo Oleicola
Internacional a menos que decida lo contrario. Si por invitacion de un miembro el
Consejo de Miembros decide reunirse en otro lugar, este miembro correra con los
gastos suplementarios que resulten para el presupuesto del Consejo Oleicola
Internacional por encima de los que se ocasionarian en el caso de una reunion en la
sede.

2. El Consejo de Miembros celebrara dos reuniones ordinarias al afo.

3. ElConsejo de Miembros podra celebrar una reunion extraordinaria en
todo momento cuando }o soliciten:

a)  El Presidente;
b) A tres miembros.

4.  Las convocatorias para las reuniones se deberan cursar al menos 60 dias
antes de la fecha de la primera sesion de una reunién ordinaria y, de preferencia
30 dias y en todo caso, como minimo, 21 dias antes de la fecha de la primera sesion
si se trata de una reunion extraordinaria. Los gastos de las delegaciones en el
Consejo de Miembros seran sufragados por los miembros interesados.

5. Cualquier miembro podra, mediante notificacion escrita dirigida a la
secretaria ejecutiva antes o durante una reunion ordinaria o extraordinaria, autorizar
a otro miembro a que represente sus intereses y ejerza su derecho a participar en las
decisiones en dicha reunion del Consejo de Miembros. Un miembro podra
representar solamente los intereses de otro miembro en una reunién del Consejo de
Miembros.
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6.  Cualquier entidad o tercero que tenga el proposito de adherirse al
Convenio o tenga intereses directos en las actividades del Consejo Oleicola
Internacional podra, por propia iniciativa o por invitacion del Consejo de Miembros
y con previa autorizacién de este, asistir como observador a la totalidad o una parte
de determinada reunién o reuniones del Consejo de Miembros.

7.  Los observadores no tendran condicién de miembros por lo que no
estaran facultados para adoptar decisiones ni tendran derecho de voto.

Articulo 9
Quorum

1.  Se comprobara que hay el quorum necesario para la celebracion de una
reunién ordinaria o extraordinaria del Consejo de Miembros en el dia de apertura de
la reunion. Habra quorum cuando estén presentes o representadas, segun lo
dispuesto en el articulo 8, parrafo 5, al menos tres cuartas partes de los miembros.

2. Si en la apertura de la reuni6n plenaria no se da el quorum mencionado
en el parrafo anterior, el Presidente la aplazara 24 horas. Una vez transcurrido el
plazo decidido por el Presidente, habra el quorum necesario para declarar abierta la
reunién cuando estén presentes o representados al menos dos tercios de los
miembros.

3. El nimero efectivo de miembros que deben estar presentes para que
haya quorum sera el nimero entero, sin las porciones decimales, resultante de la
aplicacién de las proporciones mencionadas anteriormente al nimero total de
miembros.

Articulo 10
Decisiones del Consejo de Miembros

1. Las decisiones del Consejo de Miembros se tomaran por consenso.
Todas las decisiones relativas a lo dispuesto en el presente articulo seran adoptadas
por los miembros presentes o representados con derecho de voto, con arreglo al
articulo 16, parrafo 6. Los miembros se comprometen a hacer todos los esfuerzos
posibles para resolver por consenso las cuestiones pendientes.

2. Para que el Consejo de Miembros pueda adoptar una decisidn debera
estar presente o representada al menos la mayoria de los miembros con derecho de
voto conforme al articulo 16, parrafo 6.

3. Deberan adoptarse por consenso todas las decisiones en relacion con lo
siguiente:
« La exclusién de miembros con arreglo al articulo 34;
« Al articulo 16, parrafos 6 y 10;

« Las enmiendas o la terminacion del presente Convenio con arreglo a lo
dispuesto en el articulo 32 y el articulo 36;
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+ La cooperacién con otras organizaciones en consonancia con lo dispuesto en
el articulo 12, parrafo 2.

4.  Enel caso de otras decisiones, si no se logra el consenso en el plazo
determinado por el Presidente, se procedera de la manera siguiente.

a)  Adopcion de decisiones relacionadas con las normas comerciales y los
reglamentos de aplicacion mencionados en el articulo 7, parrafo 1 c) del
presente Convenio

Por norma general, solamente se someteran al Consejo de Miembros para su
adopcidn las decisiones que ya hayan sido consensuadas al nivel pertinente previsto
por el Consejo Oleicola Internacional en su Reglamento Interno.

Si no se alcanza el consenso mediante el procedimiento aplicable al nivel que
corresponda, se remitira la decisién al Consejo de Miembros, junto con un informe
sobre las dificultades surgidas en el proceso y las recomendaciones oportunas.

El Consejo de Miembros intentara adoptar la decision en cuestidn por
consenso de los miembros presentes o representados que tengan derecho de voto
con arreglo a lo dispuesto en el articulo 16, parrafo 6.

Si no es posible alcanzar el consenso, la decisidn se postergara hasta la
siguiente reunion, ordinaria o extraordinaria.

En caso de que tampoco se logre consenso en la reunidn, si es posible, se
aplazara la decisién al menos durante 24 horas.

Si en ese plazo no se establece consenso, la decision se considerara adoptada,
salvo si la rechaza al menos una cuarta parte de los miembros o uno o varios
miembros que tengan un minimo de 100 cuotas de participacion.

b)  Todas las decisiones que no estén recogidas en el presente articulo,
parrafo 4 a), supra

En caso de que no se logre el consenso en el plazo fijado por el Presidente, los
miembros deberdn votar de conformidad con las disposiciones que siguen:

Toda decision se considerara adoptada cuando la mayoria de los miembros
que representen como minimo el 86% de las cuotas de participacidn con arreglo a lo
dispuesto en el parrafo 1 del presente articulo se hayan pronunciado a favor de su
adopcion.

5. Los procedimientos de votacién y representacion a los que se refiere el
presente articulo no se aplicaran a los miembros que no cumplan las condiciones
previstas en el articulo 16 del Convenio, a menos que el Consejo decida otra cosa
con arreglo a ese mismo articulo.

6.  El Consejo de Miembros podra adoptar decisiones sin reunirse,
mediante un intercambio de correspondencia entre el Presidente y los miembros,
siempre y cuando ninguno de los miembros, excepto los que tengan atrasos en sus
pagos, se oponga a este procedimiento. EI Consejo de Miembros establecera en su
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Reglamento Intemo las modalidades de aplicacion de este procedimiento de
consulta. La secretaria ejecutiva comunicara lo antes posible a todos los miembros
toda decision asi adoptada, la cual sera consignada en el informe definitivo de la
siguiente reunion del Consejo de Miembros.

1.

Articulo 11
Cuotas de participacion

Los miembros tendran conjuntamente 1.000 cuotas de participacidn.

Las cuotas seran equivalentes a las contribuciones financieras y los derechos de
voto de los miembros.

2.

Las cuotas de participacion se repartiran entre los miembros

proporcionalmente a los datos de base de cada miembro, calculados mediante la
siguiente féormula:

q=1/3 (pl +p2) + 173 (el +e2) + 1/3 (il +i2)

En esta férmula, los pardmetros son medias expresadas en miles de toneladas
métricas, no contandose la fraccion de millar por encima del numero entero. No
podra haber fracciones de cuotas de participacion:

q:

pl:

p2:

el:

e2:

12:

dato de base para el prorrateo de las cuotas de participacion.

produccién media de aceite de oliva de las seis ultimas campanas
oleicolas.

produccién media de aceitunas de mesa de las seis Gltimas campaiias
oleicolas, convertida en equivalente de aceite de oliva mediante un
coeficiente de conversion del 16%.

media de las exportaciones (aduaneras) de aceite de oliva de los seis
ultimos afos civiles correspondientes a los afios indicados como final de
las campanias oleicolas utilizadas para el calculo de pl.

media de las exportaciones (aduaneras) de aceitunas de mesa de los seis
ultimos afios civiles correspondientes a los afios indicados como final de
las campaiias oleicolas utilizadas para el calculo de p2, convertida en
equivalente de aceite de oliva mediante un coeficiente de conversion

del 16%.

media de las importaciones (aduaneras) de aceite de oliva de los seis
ultimos afios civiles correspondientes a los aiios indicados como final de
las campaiias oleicolas utilizadas para el calculo de pl.

media de las importaciones (aduaneras) de aceitunas de mesa de los seis
ltimos afios civiles correspondientes a los afios indicados como final de
las campafias oleicolas utilizadas para el calculo de p2, convertida en
equivalente de aceite de oliva mediante un coeficiente de conversion

del 16%.
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3. Las cuotas de participacion iniciales figuraran en el anexo A del
presente Convenio. Estaran determinadas en funcion de la media de los datos
correspondientes a las seis tiltimas campaiias oleicolas y afios civiles para los que se
dispone de datos definitivos.

4. No obstante, ningiin miembro podra tener menos de cinco cuotas de
participacion. Si el resultado del célculo fuera inferior a cinco cuotas de
participacién en el caso de un miembro, la participacion de dicho miembro se
aumentaria a cinco cuotas, reduciéndose proporcionalmente las de los demas
miembros.

5. El Consejo de Miembros adoptara las cuotas de participacion calculadas
con arreglo a lo dispuesto en el presente articulo en su segunda reunion anual. Sin
perjutcio de lo dispuesto en el parrafo 6 del presente articulo, dicha distribucion se
mantendra en vigor durante el afio siguiente.

6.  En caso de que un Gobierno, segun lo indicado en el articulo 4,
parrafo 2, se convierta en Parte, o deje de ser Parte en este Convenio, o cuando un
miembro cambie de condicidn a tenor del articulo 16, parrafo §, el Consejo de
Miembros redistribuira, en el ano siguiente, sus cuotas de participacidn
proporcionalmente al nimero de cuotas de cada miembro, en las condiciones
establecidas en el mismo articulo. En caso de que se produzca una adhesién o una
retirada del Convenio en el afio en curso, la redistribucién se efectuara inicamente
para la votacion.

Articulo 12
Cooperacién con otras organizaciones

1.  El Consejo Oleicola Internacional podra tomar disposiciones para la
celebracion de consultas o la cooperacion con las Naciones Unidas y sus
organismos especializados, en particular con la Conferencia de las Naciones Unidas
sobre Comercio y Desarrollo, otros organismos intergubernamentales apropiados y
las organizaciones internacionales y regionales que considere oportuno. Tales
disposiciones podran incluir convenios de colaboracidn con instituciones de caracter
financiero que contribuyan al logro de los objetivos previstos en el articulo 1 del
Convenio.

2. Todo convenio de colaboracion establecido entre el Consejo Oleicola
Internacional y las mencionadas organizaciones o instituciones internacionales que
conlleve obligaciones sustanciales para el Consejo Oleicola Internacional sera
previamente aprobado por el Consejo de Miembros, de conformidad con lo
dispuesto en el articulo 10, parrafo 3.

3. Laaplicacion del presente articulo se regira por el Reglamento Interno
del Consejo Oleicola Internacional.
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Capitulo IV
Comité de Asuntos Administrativoes y Financieros
Articulo 13

Comité de Asuntos Administrativos y Financieros

I.  El Consejo de Miembros creard un Comité de Asuntos Administrativos
y Financieros constituido por al menos un delegado de cada miembro. El Comité de
Asuntos Administrativos y Financieros se reunira como minimo dos veces por afio,

antes de cada reunion del Consejo de Miembros.

2. El Comité de Asuntos Administrativos y Financieros se encargara de las

funciones descritas en el presente Convenio y en su Reglamento Interno. En
particular, se encargara de:

» Examinar el programa de trabajo anual de la secretaria ejecutiva para el
funcionamiento de la institucion, especialmente en lo tocante al presupuesto,
la reglamentacion financiera, y las normas internas, antes de presentarlo al
Consejo de Miembros para su aprobacion en su segunda reunion ordinaria del
afio.

Supervisar la aplicacion de las normas de control interno previstas en el
Reglamento Interno del Consejo Oleicola Internacional y el control de la
aplicacidn de las disposiciones financieras recogidas en el presente Convenio.

Examinar el proyecto de presupuesto anual del Consejo Oleicola
Internacional propuesto por el Director Ejecutivo. Solamente se sometera a la
aprobacion del Consejo de Miembros el proyecto de presupuesto propuesto
por el Comité de Asuntos Administrativos y Financieros.

Examinar y someter cada ao a la aprobacion del Consejo de Miembros, en
su primera reunién ordinaria anual, las cuentas del ejercicio financiero
anterior y cualquier otra disposicién relacionada con los asuntos financieros y
administrativos.

Prestar asesoramiento y formular recomendaciones acerca de los asuntos
relativos a la aplicacién del Convenio.

Llevar a cabo el examen e informar al Consejo de Miembros de las
solicitudes de adhesion de nuevos miembros o de retirada de un miembro del
Consejo Oleicola Internacional.

Supervisar la observancia de los principios consagrados en el articulo 7
acerca del nombramiento de personal en la secretaria ejecutiva y otros
aspectos concernientes a los asuntos administrativos y de organizacion.

3. El Comité de Asuntos Administrativos y Financieros, ademas de las

funciones descritas en el presente articulo, ejercera las demas funciones que le
delegue el Consejo en su Reglamento Interno y su reglamento financiero.
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4. El Consejo de Miembros redactara y adoptara normas detalladas en su
Reglamento para la aplicacion de estas disposiciones.

Capitulo V
Disposiciones financieras
Articulo 14
Presupuesto
1. El egjercicio financiero coincidira con el afio civil.
2. Habra un unico presupuesto que comprendera dos secciones:
* Seccion I: Administrativa;
* Seccion iI: Operativa, que incluird la normalizacion, la cooperacion técnica y
la promocidn.

El Consejo de Miembros podra aiiadir las subsecciones que considere
oportunas teniendo en cuenta los objetivos del Consejo Oleicola Internacional.

3. El presupuesto se financiara con cargo a:

a)  El importe de la contribucién de cada miembro establecida
proporcionalmente a sus cuotas de participacidn fijadas con arreglo a lo dispuesto en
el articulo 11 del presente Convenio;

b)  Las subvenciones y las contribuciones voluntarias de los miembros, que
se regiran por las disposiciones recogidas en un acuerdo entre el Consejo Oleicola
Internacional y el miembro donante;

¢) Las donaciones de los Gobiernos y/o de otras fuentes;

d)  Las contribuciones suplementarias en otra forma, inclusive en forma de
servicios, material y/o personal cientifico y técnico que pueda responder a las
necesidades de los programas aprobados;

e) - Otros ingresos.

4.  El Consejo Oleicola Internacional, en el marco del desarrollo de la
cooperacion internacional, procurard asegurarse las indispensables colaboraciones
financieras y/o técnicas que puedan proporcionar los organismos internacionales,
regionales o nacionales calificados, financieros o de otro tipo.

Las mencionadas aportaciones seran asignadas por el Consejo de Miembros a
su presupuesto.

5. Las cantidades del presupuesto no comprometidas durante un afio civil
podrén diferirse a los afios civiles siguientes en concepto de prefinanciacion del
presupuesto segun se especifica en el reglamento financiero.
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Articulo 15
Otros fondos

Ademas de los presupuestos a que se refiere el articulo 14, el Consejo
Oleicola Intermacional podra dotarse de otros fondos, cuya finalidad,
funcionamiento y justificacion se regiran por el Reglamento Interno.

El Consejo de Miembros podra autorizar a la secretaria ejecutiva a gestionar
fondos de terceros. Las condiciones y el alcance de dicha autorizacién y las
obligaciones derivadas de la gestion de tales fondos se definiran en el reglamento
financiero.

Articulo 16
Pago de las contribuciones

1. Ensusegunda reunién del afio, el Consejo de Miembros determinara la
cantidad total del presupuesto a la que se refiere el articulo 14 del presente
Convenio y la contribucion que debera abonar cada miembro para el afio civil
siguiente. La contribucion se calculara tomando como base las cuotas de
participacion correspondientes a cada miembro establecidas con arreglo a lo
dispuesto en el articulo 11 del Convenio.

2. El Consejo de Miembros determinara la contribucidn inicial de todo
miembro que pase a ser Parte en el presente Convenio tras la entrada en vigor de
este. La contribucién se calculara tomando como base las cuotas de participacion
atribuidas al nuevo miembro con arreglo a lo dispuesto en el articulo 11 del presente
Convenio y la fraccién de afio no transcurrida en el momento de la adhesién. No se
modificaran las contribuciones que deberan pagar los demas miembros en ese afio
civil.

3. Las contribuciones se pagaran en euros y seran exigibles desde el
primer dia del ejercicio financiero, es decir, el 1 de enero de cada afio.

Las contribuciones de los miembros correspondientes al ejercicio financiero
durante el cual hayan pasado a ser miembros del Consejo Oleicola Internacional
seran exigibles en la fecha en que se conviertan en miembros.

4, En caso de que, transcurridos cuatro meses desde la fecha estipulada, un
miembro no haya abonado integramente su contribucion, la secretaria ejecutiva le
transmitira por escrito, en un plazo de siete dias, una solicitud de pago.

5. Si, transcurrido ¢l plazo de dos meses desde la fecha de presentacién de
la solicitud por la secretaria ejecutiva, el miembro en cuestion no ha abonado su
contribucion, se suspenderan automaticamente sus derechos de voto en el Consejo
de Miembros hasta que haya abonado integramente su contribucidn.

Los representantes del miembro en cuestién tampoco podran acceder a
funciones electivas en el seno del Consejo de Miembros ni en los comités o
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subcomités, ni participar en actividades financiadas por el Consejo Oleicola
Internacional durante el afio siguiente.

6. Si un miembro no ha abonado su contribucién, se informara de ello al
Consejo de Miembros en su primera reunidn ordinaria del afio civil o en la reunién
extraordinaria que se celebre tras finalizar el plazo para el abono de las
contribuciones. El Consejo de Miembros, con la excepcion del miembro que tenga
atrasos en sus pagos, podra, tras oir a este y teniendo en cuenta sus circunstancias
particulares tales como conflictos, desastres naturales o dificultades para acceder a
los servicios financieros internacionales, adoptar cualquier otra decisién por
consenso. El Consejo de Miembros podra adoptar el programa de trabajo de la
secretaria ejecutiva en funcién de las contribuciones que abonen efectivamente los
miembros.

7. Las disposiciones de los parrafos 5 y 6 del presente articulo serén
aplicables hasta que el miembro en cuestion haya abonado integramente sus
contribuciones.

8. Después de dos aiios consecutivos de impago de las contribuciones y
tras oir al miembro que tenga pagos atrasados, el Consejo de Miembros podra
decidir la suspension de sus derechos como miembro, aunque se le permita
participar en las reuniones en calidad de observador conforme al articulo 8,
parrafo 7.

9.  Los miembros que se retiren del Convenio deberan asumir las
obligaciones financieras en que hayan incurrido con arregio al Convenio y no
podran obtener el reembolso de las contribuciones financieras que hayan efectuado.

10.  En ningn caso podra el Consejo de Miembros exonerar a un miembro
de las obligaciones financieras que emanen del presente Convenio. E! Consejo de
Miembros puede acordar por consenso la reprogramacion de las obligaciones
financieras de los miembros actuales o futuros.

Articulo 17
Control

1. El control financiero del Consejo Oleicola Internacional sera efectuado
por el Comité de Asuntos Administrativos y Financieros.

2. Las cuentas financieras del Consejo Oleicola Internacional
correspondientes al afio civil anterior, certificadas por un auditor independiente, se
presentaran al Comité de Asuntos Administrativos y Financieros. Tras haber
analizado las cuentas, el Comité sometera al Consejo de Miembros, en su primera
reunion ordinaria del afio civil, un dictamen para su aprobacion y publicacién.

En el curso de la auditoria, los auditores independientes verificaran el
cumplimiento del reglamento financiero vigente, asi como el funcionamiento y la
eficiencia de los mecanismos de control interno y consignaran el trabajo realizado y
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los incidentes observados en un informe anual, que sera presentado al Comité de
Asuntos Administrativos y Financieros.

El informe de auditoria se presentard al Consejo de Miembros en su primera
reunion ordinaria.

El Consejo de Miembros designara al auditor independiente que se encargara
de analizar las cuentas anuales del Consejo Oleicola Internacional y de redactar el
antedicho informe, de conformidad con lo dispuesto en el reglamento financiero y
su procedimiento de aplicacién.

3. Ademas, el Consejo de Miembros, en su primera reunién ordinaria del
ailo civil, examinara y aprobara el informe financiero correspondiente al afio civil
anterior en relacion con:

La verificacion de la gestion de los fondos, valores y tesoreria del Consejo
Oleicola Internacional;

La regularidad de las operaciones financieras y su conformidad con las
disposiciones reglamentarias y estatutarias y las asignaciones presupuestarias
vigentes.

4.  Los controles a posteriori de las operaciones son efectuados por
auditores externos, de conformidad con lo dispuesto en el reglamento financiero.

5.  Basandose en un andlisis de riesgo, un minimo de tres miembros podréan
solicitar la autorizacion del Consejo para llevar a cabo controles de las actividades
del Consejo Oleicola Internacional a fin de velar por que estas sean conformes con
las normas vigentes y con los principios de buena gestion financiera y de
transparencia.

Los controles se realizaran en estrecha colaboracién con los miembros de la
secretaria ejecutiva det Consejo Oleicola Internacional, de conformidad con las
normas y procedimientos previstos en el Reglamento Interno y el reglamento
financiero del Consejo Oleicola Internacional.

El informe correspondiente sera presentado al Consejo de Miembros en la
primera reunion plenaria que se celebre tras la finalizacion del informe.

Articulo 18
Liquidacién
1.  Encaso de disolucién y antes de esta, el Consejo de Miembros tomara
las medidas estipuladas en el articulo 35, parrafo 1.

2. Terminada la vigencia del presente Convenio, el patrimonio del Consejo
Oleicola Intermacional y todas las cantidades no comprometidas procedentes de los
fondos previstos en el articulo 14, seran devueltos a los miembros
proporcionalmente al total de sus cuotas de participacién vigentes en ese momento.
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Las contribuciones voluntarias y las donaciones previstas en el articulo 14, asi
como las sumas no comprometidas previstas en el articulo 15 seran abonadas a los
miembros, donantes o terceros interesados que corresponda.

Capitulo V1
Disposiciones de normalizacién
Articulo 19

Denominaciones y definiciones de los aceites de oliva, los aceites
de orujo de oliva y las aceitunas de mesa

1. Las denominaciones y definiciones de los aceites de oliva, los aceites de
orujo de oliva y las aceitunas de mesa figuran en los anexos B y C del presente
Convenio.

2. El Consejo de Miembros podra decidir introducir toda modificacion que
considere necesaria u oportuna en las denominaciones y definiciones de los aceites
de oliva, aceites de orujo de oliva y aceitunas de mesa establecidas en los anexos B
y C del Convenio.

Articulo 20
Compromisos de los miembros

1.  Los miembros del Consejo Oleicola Internacional se comprometeran a
aplicar en su comercio internacional las denominaciones fijadas en los anexos By C
y fomentaran su aplicacion en su comercio nacional.

2. Los miembros se comprometeran a suprimir, tanto en el comercio
interior como en el comercio interacional, todo empleo de la denominacién “aceite
de oliva”, sola o combinada con otras palabras, que no corresponda a lo dispuesto
en este Convenio. La denominacidon “aceite de oliva”, empleada sola, no se aplicara
en ningun caso a los aceites de orujo de oliva.

3. El Consejo de Miembros determinara las normas en materia de criterios
de calidad y pureza aplicables a los intercambios de los miembros en el comercio
internacional.

4, Los miembros garantizaran en su territorio la proteccion de las
indicaciones geograficas segin se definen en el articulo 22, parrafo 1, del Acuerdo
sobre los Aspectos de los Derechos de Propiedad Intelectual Relacionados con el
Comercio (Acuerdo sobre los ADPIC) relativas a los productos abarcados por el
presente Convenio, de conformidad con las normas, procedimientos y compromisos
internacionales aplicables, en particular el articulo 1 del Acuerdo sobre los ADPIC.

5. Los miembros, si se solicita, podran intercambiar informacidn sobre las
indicaciones geograficas protegidas en su territorio, en particular con miras a
fortalecer la proteccioén juridica contra toda practica que pueda afectar a su
autenticidad o perjudicar su reputacion.
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6.  Los miembros podran adoptar iniciativas con el fin de informar a los
consumidores acerca de las caracteristicas especificas de las indicaciones
geograficas protegidas en su territorio y afiadir valor a las mismas, de conformidad
con las disposiciones legales vigentes.

Articulo 21
Sello de garantia internacional del Consejo Oleicola Internacional

El Consejo de Miembros podra prever disposiciones con vistas a la aplicacion
del sello de garantia internacional que garantice el cumplimiento de las normas
internacionales del Consejo Oleicola Internacional. La aplicacién de este articulo y
las disposiciones de control deberan especificarse en el Reglamento Interno.

Capitulo V11
Disposiciones generales
Articulo 22
Obligaciones generales

Los miembros no adoptaran ninguna medida opuesta a las obligaciones
contraidas en virtud del presente Convenio ni a los objetivos generales definidos en
el articulo 1.

Articulo 23
Obligaciones financieras de los miembros

Las obligaciones financieras de cada miembro en relacion con el Consejo
Oleicola Internacional y con los demas miembros se limitaran a las obligaciones que
se derivan del articulo 16 relativo a las contribuciones al presupuesto previstas en
ese mismo articulo.

Articulo 24
Aspectos ecologicos y ambientales

Los miembros tomaran debidamente en consideracion la mejora de las
practicas en todas las fases de la produccién de aceitunas y aceite de oliva para
garantizar el desarrollo de una oleicultura sostenible y se comprometeran a poner en
practica las acciones que el Consejo de Miembros considere necesarias para mejorar
o resolver los eventuales problemas encontrados en este dmbito.

Articulo 25
Informaciéon

Los miembros se comprometen a poner a disposicion del Consejo Oleicola
Internacional y a facilitarle todas las estadisticas, informaciones y documentacién
necesarias para desempeiiar las funciones que le asigna el presente Convenio, y
especialmente todos los datos pertinentes para establecer los balances de los aceites
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de oliva, de los aceites de orujo de oliva y los de aceitunas de mesa y para conocer
las politicas nacionales de los miembros respecto de los productos oleicolas

Articulo 26
Diferencias y reclamaciones

1. Cualquier diferencia relativa a la interpretacion o aplicacion del
presente Convenio, que no sea resuelta por medio de negociaciones, sera, a peticién
de uno o varios miembros que sean partes en la diferencia, sometida al Consejo de
Miembros para que este la resuelva en ausencia del miembro o miembros en
cuestion, tras recabar el dictamen, si fuera necesario, de una comisién consultiva. La
composicion y las modalidades de funcionamiento de la comision se determinaran
en el Reglamento Interno.

2. El dictamen razonado de la comision consultiva se sometera al Consejo
de Miembros, el cual resolvera el conflicto, en todo caso, después de haber
examinado todos los elementos de juicio pertinentes.

3. Cualquier reclamacién de que un miembro, el Presidente o el
Vicepresidente en calidad de Presidente, no ha cumplido las obligaciones impuestas
por el presente Convenio sera, a peticion del miembro que la formule, sometida al
Consejo de Miembros. El Consejo decidira sobre ella en ausencia del miembro en
cuestion después de consultar con la parte o las partes interesadas, y tras recabar el
dictamen, si fuere necesario, la comision consultiva a que se refiere el parrafo 1 del
presente articulo. La aplicacion de este parrafo se detallara en el Reglamento
Interno.

4.  Siel Consejo de Miembros determina que un miembro ha infringido el
presente Convenio, podra aplicarle sanciones que varien entre una simple
advertencia y la suspension del derecho a la participacion en las decisiones del
Consejo de Miembros, hasta que haya cumplido sus obligaciones, o excluirle del
Convenio con arreglo al procedimiento previsto en el articulo 34. El miembro en
cuestion tendré derecho a recurrir, en tltima instancia, a Ia Corte Internacional de
Justicia.

5. Siet Consejo de Miembros determina que el Presidente, o €l
Vicepresidente en calidad de Presidente, no ha llevado a cabo sus tareas de
conformidad con el presente Convenio o su Reglamento Interno, podra, a peticion
de al menos el 50% de los miembros asistentes, decidir que durante una reunion o
por un plazo mas largo se le suspenda de las funciones de Presidente o
Vicepresidente que le otorga el presente Convenio o el Reglamento Interno y que se
nombre a un sustituto entre los miembros del Consejo. La aplicacién de este parrafo
se detallara en el Reglamento Interno.

6.  En cuanto a las diferencias que puedan surgir en materia de
transacciones de aceites de oliva, aceites de orujo de oliva y aceitunas de mesa, el
Consejo Oleicola Internacional podra formular las recomendaciones oportunas a los
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miembros en relacidn con la constitucion y el funcionamiento de un 6rgano
internacional de conciliacion y arbitraje para esos litigios.

Articulo 27
Depositario

Queda designado depositario del presente Convenio el Secretario General de
las Naciones Unidas.

Articulo 28
Firma, ratificacion, aceptacién y aprobacion
l. Desde el 1 de enero de 2016 hasta el 31 de diciembre de 2016,
inclusive, el presente Convenio estard abierto, en la Sede de las Naciones Unidas, a
la firma de las Partes en el Convenio Internacional del Aceite de Oliva y de las
Aceitunas de Mesa, 2005 y de los Gobiernos invitados a la Conferencia de las

Naciones Unidas para la Negociacion de un Convenio que Suceda al Convenio
Internacional del Aceite de Oliva y de las Aceitunas de Mesa, 2005.

2. El presente Convenio sera objeto de ratificacién, aceptacion o
aprobacion de los Gobiernos signatarios de conformidad con sus respectivas normas
constitucionales.

3. Cualquiera de los Gobiernos a que se refiere el articulo 4, parrafo 3
podra:

a)  Enel momento de firmar el presente Convenio, declarar por escrito que
por dicha firma expresa su consentimiento a obligarse por el presente Convenio
(firma definitiva); o

b)  Después de haber firmado el presente Convenio, ratificarlo, aceptarlo o
aprobarlo mediante el depdsito de un instrumento a tal efecto en poder del
depositario.

4.  Los instrumentos de ratificacion, aceptacion o aprobacidn seran
depositados en poder del depositario.

Articulo 29
Adhesion

1. El presente Convenio estara abierto a la adhesién de todo Gobierno, con
arreglo a la definicion del articulo 4, parrafo 3, que podra adherirse a €l en las
condiciones que determine el Consejo de Miembros, que tendrén en cuenta en
particular el numero de cuotas de participacion y un plazo para el depoésito de los
instrumentos de adhesién. Estas condiciones seran transmitidas por el Consejo de
Miembros al depositario. El Consejo de Miembros establecera en su Reglamento
Interno el procedimiento de inicio del tramite de adhesion, las negociaciones de
adhesion y las disposiciones conexas.
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2. Cuando se hayan concluido las negociaciones de adhesion especificadas
en el Reglamento Interno, el Consejo de Miembros tomara una decisién al respecto
de conformidad con el procedimiento establecido en el articulo 10.

3. Enel momento de la adhesidn, la Parte Contratante quedara registrada
en el anexo A del presente Convenio, junto con las cuotas de participacion que le
correspondan segun las condiciones de adhesion.

4. La adhesion se efectuara mediante el deposito de un instrumento de
adhesién en poder del depositario. En los instrumentos de adhesion se declarara que
el Gobierno acepta todas las condiciones establecidas por el Consejo Oleicola
Internacional.

Articulo 30
Notificacion de aplicacion provisional

1. Todo Gobierno signatario que tenga intencién de ratificar, aceptar o
aprobar el presente Convenio, o todo Gobierno para el que el Consejo de Miembros
haya establecido condiciones de adhesion pero que todavia no haya podido
depositar su instrumento, podré en todo momento notificar al depositario que
aplicara el presente Convenio, con caracter provisional, cuando este entre en vigor
conforme al articulo 31 o, si esta ya en vigor, en la fecha que se especifique.

2. Todo Gobiermno que haya presentado conforme al parrafo 1 del presente
articulo una notificacién de aplicacion provisional, aplicara el presente Convenio,
bien cuando este entre en vigor, bien, si estd ya en vigor, en la fecha que se
especifique, y sera desde ese momento Parte Contratante. Seguira siendo Parte
Contratante hasta la fecha en que deposite su instrumento de ratificacién,
aceptacidn, aprobacion o adhesidn.

Articulo 31
Entrada en vigor

1. Elpresente Convenio entrara definitivamente en vigor el 1 de enero de
2017 siempre que al menos cinco Partes Contratantes, de entre las mencionadas en
el anexo A del presente Convenio, que representen al menos el 80% de las cuotas de
participacion del total de 1.000 cuotas de participacién, hayan firmado
definitivamente el presente Convenio o lo hayan ratificado, aceptado o aprobado, o
se hayan adherido a él.

2. Siel 1 deenero de 2017 el presente Convenio no ha entrado en vigor de
conformidad con lo dispuesto en el parrafo 1 del presente articulo, entrara en vigor
provisionalmente si, en esa fecha, varias Partes Contratantes que reunan las
condiciones que, en materia de porcentaje, se indican en el parrafo 1 del presente
articulo, han firmado definitivamente el presente Convenio o lo han ratificado,
aceptado o aprobado, o han notificado al depositario que aplicaran provisionalmente
el presente Convenio.
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3. Siel 31 de diciembre de 2016 no se han cumplido las condiciones para
la entrada en vigor establecidas en el parrafo | o en el parrafo 2 del presente
articulo, el depositario invitara a las Partes Contratantes que hayan firmado
definitivamente el presente Convenio o lo hayan ratificado, aceptado o aprobado, o
hayan notificado al depositario que aplicaran provisionalmente el presente
Convenio, a decidir si el presente Convenio entraré provisional o definitivamente en
vigor entre ellas, en su totalidad o en parte, en la fecha que determinen.

4. En el caso de que cualquier Parte Contratante deposite su instrumento
de ratificacion, aceptacion, aprobacion o adhesion después de la entrada en vigor del
mismo, el presente Convenio entrara en vigor en la fecha de tal depdsito.

Articulo 32
Enmiendas

1. El Consejo Oleicola Internacional, a través del Consejo de Miembros,
podra enmendar por consenso el presente Convenio.

2. ElConsejo de Miembros fijara el plazo dentro del cual los miembros
deberan notificar al depositario que aceptan la enmienda.

3. Laenmienda entrara en vigor 90 dias después de que el depositario haya
recibido las notificaciones de aceptacion de todos los miembros. Si esta condicidn
no se ha cumplido en la fecha fijada por el Consejo de Miembros de conformidad
con el parrafo 2 del presente articulo, la enmienda se considerara retirada.

4.  Las actualizaciones del anexo A con arreglo al parrafo 5 del articulo 11
no se considerardn enmiendas a los efectos del presente articulo.

Articulo 33
Retirada

1. Cualquier miembro podra retirarse del presente Convenio en cualquier
“momento después de la entrada en vigor de este, notificando por escrito su retirada
al depositario. Ese miembro informara simultaneamente al Consejo Oleicola
Internacional, por escrito, de la decisién que haya tomado.

2. Laretirada conforme a este articulo tendra efecto 90 dias después de
que el depositario reciba la correspondiente notificacion.

Articulo 34
Exclusion

Sin perjuicio de las disposiciones del articulo 26, si el Consejo de Miembros
estima que un miembro ha incumplido las obligaciones contraidas en virtud del
presente Convenio y decide, ademas, que tal incumplimiento entorpece seriamente
la aplicacion del presente Convenio, podra; mediante decision motivada de los
demas miembros, adoptada por consenso en ausencia del miembro en cuestién,
excluir del presente Convenio a ese miembro. El Consejo Oleicola Internacional lo
notificara inmediatamente al depositario. Treinta dias después de la fecha de la
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decision del Consejo de Miembros, ese miembro dejara de ser Parte en el presente
Convenio. A partir de la fecha en que se adopte la decision de excluir a un miembro
no se le podran exigir nuevas obligaciones financieras.

Articulo 35
Liquidacién de cuentas

1.  ElConsejo de Miembros procedera, en las condiciones que estime
equitativas, a la liquidacién de las cuentas, teniendo presentes todos los
compromisos que tengan consecuencias legales para el Consejo Oleicola
Internacional o que repercutan en la contribucion de un miembro que se haya
retirado del presente Convenio o que haya sido excluido del Consejo Oleicola
Internacional o que, por cualquier otra causa, haya dejado de ser Parte en el presente
Convenio, asi como el tiempo necesario para permitir una transicion adecuada, en
particular cuando se deba poner término para €sos COmpromisos.

Sin perjuicio de lo dispuesto en el apartado anterior, este miembro debera
abonar toda cantidad que adeude al Consejo Oleicola Internacional correspondiente
al periodo en el que haya sido miembro.

2. Los miembros a que se hace referencia en el parrafo 1 del presente
articulo no tendran derecho, a la terminacidn del presente Convenio, a recibir
ninguna parte del producto de la liquidacion o de los demas haberes del Consejo
Oleicola Internacional; tampoco responderan de parte alguna del déficit que pudiera
tener el Consejo Oleicola Internacional.

Articulo 36
Duracién, prérroga y terminaciéon
1.  El presente Convenio permanecera en vigor hasta el 31 de diciembre
de 2026.

2. El Consejo de Miembros podra prorrogar el presente Convenio. El
Consejo de Miembros notificara al depositario de la prorroga. Todo miembro que
no acepte una prorroga asi decidida del presente Convenio informara de ello al
Consejo Oleicola Internacional y dejara de ser Parte Contratante en el presente
Convenio desde el comienzo de la prorroga.

3. Si, antes del 31 de diciembre de 2026, o antes de la expiracion de una de
las prérrogas decidida por el Consejo de Miembros, este ha negociado un nuevo
convenio, pero el nuevo instrumento no ha entrado todavia en vigor provisional o
definitivamente, el presente Convenio seguira en vigor después de su fecha de
terminacién por un periodo que no sera superior a 12 meses.

4.  El Consejo de Miembros podra decidir la terminacion del presente
Convenio por consenso. Las obligaciones de los miembros no se extinguiran hasta
la fecha de terminacion fijada por el Consejo de Miembros.
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5. No obstante la expiracién o terminacion del presente Convenio, el
Consejo Oleicola Internacional seguiré existiendo durante el tiempo necesario para
proceder a su liquidacion, incluida la liquidacion de las cuentas, y conservara
durante ese periodo todas las facultades y funciones que sean necesarias a tal efecto.

6. El Consejo de Miembros notificara al depositario toda decision tomada
en virtud del presente articulo.

Articulo 37
Reservas

No se podran formular reservas con respecto a ninguna de las disposiciones
del presente Convenio.

EN FE DE LO CUAL los infrascritos, debidamente autorizados para ello, han
puesto sus firmas al pie del presente Convenio en las fechas indicadas.

HECHO en Ginebra, el 9 de octubre de 2015, siendo igualmente auténticos
los textos en arabe, espafiol, francés e inglés del presente Convenio.
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Anexo A

Cuotas de participacion en el presupuesto de la organizacion
establecidas de conformidad con el articulo 11
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Anexo B

Denominaciones y definiciones de los aceites de oliva
y de los aceites de orujo de oliva

A continuacioén se dan las diferentes denominaciones de los aceites de oliva y

de los aceites de orujo de oliva, con la definicion correspondiente a cada
denominacidn.

I
A.

B.

Aceites de oliva

Aceites de oliva virgenes. Aceites obtenidos del fruto del olivo (Olea
europaea L.) inicamente por procedimientos mecanicos o por otros
procedimientos fisicos en condiciones, especialmente térmicas, que no
produzcan la alteracion del aceite, que no hayan tenido mas tratamiento que el
lavado, la decantacién, la centrifugacion y el filtrado. Se clasifican y
denominan de la siguiente forma:

a)  Aceites de oliva virgenes aptos para el consumo en la forma en

que se obtienen:

i)  Aceite de oliva virgen extra: aceite de oliva virgen cuyas
caracteristicas fisicoquimicas y organolépticas corresponden a las
previstas para esta categoria en la norma comercial del Consejo
Oleicola Internacional;

ii)  Aceite de oliva virgen: aceite de oliva virgen cuyas caracteristicas
fisicoquimicas y organolépticas corresponden a las previstas para esta
categoria en la norma comercial del Consejo Oleicola Internacional;

iii)  Aceite de oliva virgen corriente: aceite de oliva virgen cuyas
caracteristicas fisicoquimicas y organolépticas corresponden a las
previstas para esta categoria en la norma comercial del Consejo
Oleicola Internacional.

b)  Aceites de oliva virgenes que requieren transformacion previa al

consumo:

1) Aceite de oliva virgen lampante: aceite de oliva virgen cuyas
caracteristicas fisicoquimicas y organolépticas corresponden a las
previstas para esta categoria en la norma comercial del Consejo
Oleicola Internacional. Se destina al refino con vistas al consumo
humano o a usos técnicos.

Aceite de oliva refinado. Aceite de oliva obtenido por refino de aceites de
oliva virgenes cuyas caracteristicas fisicoquimicas y organolépticas

Este producto solo puede ser vendido directamente al consumidor si esta permitdo en el pais de venta al
por menor. De no estarlo, la denominacién de este producto se ajustara a las disposiciones legales del
pais en cuestién.
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II.

corresponden a las estipuladas para esta categoria en la norma comercial del
Consejo Oleicola Internacional’.

Aceite de oliva compuesto de aceite de oliva refinado y aceites de oliva
virgenes. Aceite constituido por una mezcla de aceite de oliva refinado y de
aceites de oliva virgenes aptos para el consumo en la forma en que se
obtienen, cuyas caracteristicas fisicoquimicas y organolépticas corresponden a
las previstas para esta categoria en la norma comercial del Consejo Oleicola
Internacional.

El aceite de orujo de oliva’

Es el aceite obtenido por tratamiento con disolventes u otros procedimientos

fisicos del aceite de orujo de oliva, con exclusion de los aceites obtenidos mediante
procedimientos de reesterificacidn y de toda mezcla con aceites de otra naturaleza.
Engloba las siguientes denominaciones:

A.

Aceite de orujo de oliva crudo. Aceite de orujo de oliva cuyas caracteristicas
fisicoquimicas y organolépticas corresponden a las previstas para esta
categoria en la norma comercial del Consejo Oleicola Intemnacional. Se
destina al refino con vistas al consumo humano o a usos técnicos.

Aceite de orujo de oliva refinado. Aceite obtenido por el refino del aceite de
orujo de oliva crudo cuyas caracteristicas fisicoquimicas y organolépticas
corresponden a las previstas para esta categoria en la norma comercial del
Consejo Oleicola Internacional’.

Aceite de orujo de oliva compuesto de aceite de orujo de oliva refinado y
de aceites de oliva virgenes. Aceite constituido por una mezcla de aceite de
orujo de oliva refinado y de aceites de oliva virgenes aptos para el consumo en
la forma en que se obtienen, cuyas caracteristicas fisicoquimicas y
organolépticas corresponden a las previstas para esta categoria en la norma
comercial del Consejo Oleicola Internacional. Esta mezcla no podra en ningin
caso denominarse “aceite de oliva”.

Este producto solo puede ser vendido directamente al consumidor si estd permitido en el pais de venta al

por menor.

El aceite de orujo de oliva no podré venderse bajo la denominacion o la definicidon de “aceite de oliva™.

28-



Anexo C
Denominaciones y definiciones de las aceitunas de mesa
Las aceitunas de mesa se clasifican en uno de los siguientes tipos:

i) Aceitunas verdes: frutos recogidos durante el periodo de maduracion,

antes del envero y cuando han alcanzado su tamafio normal. La coloracion del

fruto podra variar del verde al amarillo paja.

i)  Aceitunas de color cambiante: frutos recogidos antes de su completa

madurez, durante el envero. Su color puede variar entre rosado, rosa vinoso o

castario.

iil)  Aceitunas negras: frutos recogidos en plena madurez o poco antes de

ella. Pueden presentar color negro rojizo, negro violaceo, violeta oscuro,

negro verdoso o castailo oscuro.

Las preparaciones comerciales de aceitunas de mesa, incluidas las que son
objeto de elaboraciones particulares, se regiran por las normas comerciales
aplicables del Consejo Oleicola Internacional.
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I hereby certify that the foregoing
text is a true copy of the International
Agreement on Olive Oil and Table
Olives, 2015, adopted on 9 October
2015 at the United Nations Conference
for the Negotiation of a Successor
Agreement to the International
Agreement on Olive Oil and Table
Olives, 2005 held in Geneva from 5 to
9 October 2015, the original of which
is deposited with the Secretary-
General of the United Nations.

For the Secretary-General,
Under-Secretary-General
for Legal Affairs and
United Nations Legal Counsel

i

Je certifie que le texte qui précede
est une copie conforme de 1’Accord
international de 2015 sur [I’huile
d’olive et les olives de table adopté le
9 octobre 2015 a la Conférence des
Nations Unies pour la négociation d’un
accord destiné a succéder a 1’Accord
international de 2005 sur I’huile
d’olive et les olives de table qui a eu
lieu du 5 au 9 octobre 2015, et dont
I’original est déposé auprées du
Secrétaire général de I’Organisation
des Nations Unies.

Pour le Secrétaire général,
Le Secrétaire général adjoint
aux affaires juridiques et
Conseiller juridique des Nations Unies

i

Miguel de Serpa Soares

United Nations
New York, 14 December 2015

Organisation des Nations Unies
New York, le 14 décembre 2015
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